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… (Interruptions) 

At this stage, Shri Ram Mohan Naidu Kinjarapu, Shri B.N. Chandrappa and 
some other hon. Members came and stood on the floor near the Table. 

 
… (Interruptions) 
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11 01 hrs 

 ORAL ANSWER TO QUESTION 

HON. SPEAKER: Shri Rahul Shewale – Not present. 

… (Interruptions) 

HON. SPEAKER: Shri Bhartruhari Mahtab  

… (Interruptions) 

 

 (Q.141) 

 

SHRI BHARTRUHARI MAHTAB : Madam, prior to implementation of the 

Goods and Services Tax, the weavers used to get yarns on credit basis from 

the traders. But this credit system has been disrupted due to implementation of 

GST. The master cooperatives which used to sell their products only on credit 

basis, need to make their payment immediately as the tax returns have to be 

filed every 15 days. As a result, the poor weavers who are not in a position to 

make the down payments are being forced out of their occupation. … 

(Interruptions) 

 I would like to know from the hon. Minister what steps are being taken to 

revive the credit system and also to protect the livelihood of poor weavers in 

the country.… (Interruptions) 

व� म�ंालय म� रा�य म�ंी (�ी अजय ट�टा): माननीय अ�य� महोदया, माननीय सद�य ने 

िजस �कार से कहा िक जी.एस.टी. लागू होने के बाद िविभ�न सम�याओ ंके समाधान के िलए 

िविभ�न �कार के पोट��स के �ारा तथा अ�य �कार से उन लोग� को जानका�रया ंदी जाती ह� और 
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जो जी.एस.टी. काउंिसल है, उसके �ारा जो-जो सम�याए ंह�, जैसे पावरलूम से सबंंिधत �� के 

उ�र म� म� आपको बताना चाहता ह�,ं चाहे वह फैि�क है, चाहे यान� है, जो-जो सम�याए ंसामने आई 

ह�, हमने �टेक हो�डस� के साथ बैठने के उपरांत उन सम�याओ ंका समाधान िकया है। आपने ऋण 

से सबंंिधत जानकारी मागंी है। हम चाहते ह� िक ऋण स ेसबंंिधत ‘म�ुा’ और ‘�ट�ड अप इंिडया’ 

योजना के मा�यम से हमारी मिहलाओ,ं एस.सी.,एस.टी. के लोग� को िजस �कार से भी हो, उ�ह� 

ऋण क� सिुवधा उपल�ध हो। सरकार के लगातार �यास से उ�ह� वे सिुवधाए ं�दान क� जा रही ह�। 

 इसके अलावा आपने जो जी.एस.टी. वाली बात कही है, हम उसक� समय-समय पर 

िनगरानी कर रहे ह�। काउंिसल के मा�यम से उसका िनदान भी िकया जा रहा है। 

 
11 04 hrs  

At this stage, Shrimati V. Sathyabama and some other hon. Members came 
and stood on the floor  near the Table. 

 
SHRI BHARTRUHARI MAHTAB : Madam, the question has remained 

unanswered. My question was, what steps the Government was taking to 

revive the credit system.… (Interruptions) Madam, this is my second question. 

… (Interruptions)  

 As the Prime Minister has said very recently, I think, yesterday or the 

day before, that he is going to ease the GST component, I want to know 

whether the Government is considering to free the handloom sector, 

specifically the textile sector from GST purview.… (Interruptions) 

�ी अजय ट�टा : माननीय अ�य� महोदया, म�ने �� का उ�र देने का �यास िकया है िक  

जीएसटी काउंिसल पर जब-जब भी टै�सटाइल मं�ालय से सबंंिधत या पॉवरलूम से सबंंिधत जो 

भी िवषय आ रहे ह�, उन िवषय� पर हर बार चचा� करने के बाद काउंिसल म� हमने कुछ िनण�य िकए 
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भी ह�। मैनमेड फाइबर म� पहले 18 �ितशत जीएसटी था, उसको हमने 12 �ितशत िकया है। ऐसे 

ही िविभ�न �कार के फैि�क म� और फाइबर म� करने का �यास हमने िकया है जीएसटी के मा�यम 

से, और उसम� कोई सम�या नह� आ रही है। माननीय सद�य ने बोला है िक  माननीय �धान मं�ी 

जी के मा�यम से बह�त सारी मह�वपूण� एव ंमह�वाकां�ी योजनाओ ंको हमने चलाया है। चूंिक यह 

�� पॉवरलूम से सबंंिधत है, म� बताना चाह�ंगा िक  हमने पॉवरटे�स इंिडया नाम से एक योजना का 

शभुारभं िकया है। उसके मा�यम से हम साधारण पॉवरलूम को इनसीटू िनयम के �प म� करते ह�। 

गपु वक� शैड योजना के मा�यम से भी हम पॉवरलूम से सबंंिधत समूह को मदद करते ह�। यान� ब�क 

क� योजना से हम उनको यान� यान� उपल�ध कराते ह�। ऐसे ही सामा�य सिुवधा क� � यानी कॉमन 

फैिसिलटी स�टस� के मा�यम से भी हम पॉवरलूम से सबंंिधत बनुकर� को सहयोग और सहायता 

�दान करते ह�। ऐसे ही जो ऋण संबंिधत �� का उ�र है, उसम� हम पॉवरलूम बनुकर� के िलए 

�धान मं�ी �ेिडट �क�म के मा�यम से म�ुा और �ट�ड-अप योजना जो मिहलाओ ंऔर एस.सी. एव ं

एस.टी. के लोग� के िलए �ोवाइड कराते ह�, उनके िलए भी योजना का शभुारभं िकया गया है। वैसे 

ही पॉवरलू�स म� जो िबजली का खचा�  आता है, उस िबजली के खच� को कम करने के िलए िकस 

�कार स ेहम उनका सहयोग कर सक� , इसके िलए सोलर एनज� के मा�यम से भी सोलर योजना 

को �ारभं िकया है। ऐसे ही पॉवरलूम के िलए हम आई.टी., जाग�कता, बाजार िवकास, �चार, जो-

जो भी सहायता िजन िवभाग� के मा�यम से करनी चािहए, उन सभी योजनाओ ंका शभुारभं हमने 

िकया है। ऐसे ही टै�सव�चर कैिपटल फंड, जो हमार े पॉवरलूम को चलाने वाले समूह ह�, उनको 

सहयोग हो, इसके िलए टै�स व�चर फंड के मा�यम स ेहम अिधकतम दो करोड़ �पये क� सिुवधा 

उपल�ध कराते ह�। इसी �कार से पॉवरलूम सिव�स स�टर के मा�यम से करते ह�। म� इसीिलए बताना 

चाहता हूॅं िक  माननीय �धान मं�ी जी के �ारा इस योजना का शभुारभं िकया गया है। यह योजना 1 

अ�ैल, 2017 से �ारभं ह�ई है और 31 माच�, 2020 तक चलने वाली योजना है, िजसम� 487 

करोड़ �पये का �ोिवजन है।  
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HON. SPEAKER: Shri Rahul Shewaleji, you can ask only one question. You 

were not there when I called your name. 

… (Interruptions) 

SHRI RAHUL SHEWALE :  Sorry, Madam.    … (Interruptions)   Madam  

Speaker, I thank you for giving me this opportunity. … (Interruptions) 

I want to draw the attention of the Government to the pathetic condition 

of textile mill workers in Mumbai. Mumbai has a large number of textile mills in 

which thousands of workers are working. The houses in mill compounds where 

they live in are in a dilapidated condition, especially in Tata Mills and Kohinoor 

Mills which are in my constituency.  … (Interruptions) 

Basic housing amenities have been denied in the chawls they currently 

live in. The chawls might collapse any time. I have raised this issue with 

photographs of the worst condition of these chawls several times in the past 

with the hon. Minister. The Minister has only acknowledged the matter, but 

nothing has been done so far. … (Interruptions) 

Madam Speaker, I would like to ask the hon. Minister, through you, what 

housing policy the Government is devising for the workers, for redevelopment 

of these areas and providing pucca houses to safeguard their lives as well as 

the financial assistance being provided for the same.  … (Interruptions) 

�ी अजय ट�टा : माननीय अ�य� महोदया, म� माननीय सद�य क� भावनाओ ंसे प�रिचत हूॅ।ं चूंिक 

जो मूल �� है, वह पॉवरलूम और ऋण से सबंंिधत है। माननीय सद�य जी का �� िमल, उनके 

आवास� और उनके भवन� क� परुानी जज�र ि�थित से सबंंिधत है, उससे मं�ालय िभ� है। उस पर 
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समय-समय पर चचा� भी हो रही है। म� माननीय सद�य जी से कहना चाहता हूॅ ंिक  अगर वे अलग 

से बैठ कर इस सबंंध म� मझुसे बात करना चाह� तो कर सकते ह�। … (Interruptions) 

HON. SPEAKER: Please go to your seats. 

… (Interruptions) 

HON. SPEAKER: The House stands adjourned to meet again at 12 o’clock.  

11 09 hrs 

The Lok Sabha then adjourned till Twelve of the Clock. 
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12 00 hrs 

The Lok Sabha reassembled at Twelve of the Clock. 

(Hon. Speaker in the Chair) 

 

माननीय अ�य� : माननीय सद�यगण, मझु ेिविभ�न िवषय� पर कुछ सद�य� से �थगन ��ताव 

क� सूचनाए ँ�ा� ह�ई ह�। मामले मह�वपूण� ह�, तथािप उनके िलए आज क� काय�वाही म� �यवधान 

डालना आव�यक नह� है, इसिलए म�न े िकसी �थगन ��ताव क� सूचना को अनमुित �दान नह� 

क� है। 
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12 01 hrs  

PAPERS LAID ON THE TABLE 

HON. SPEAKER: Now, the House will take up Papers to be laid on the Table.  

THE MINISTER OF STATE OF THE MINISTRY OF YOUTH AFFAIRS AND 

SPORTS AND MINISTER OF STATE OF THE MINISTRY OF INFORMATION 

AND BROADCASTING (COL. RAJYAVARDHAN RATHORE (RETD.)): I beg 

to lay on the Table a copy of the Memorandum of Understanding (Hindi and 

English versions) between the Broadcast Engineering Consultants India 

Limited and the Ministry of Information and Broadcasting for the year 2018-

2019. 

[Placed in Library, See No. LT 10023/16/18] 

THE MINISTER OF STATE OF THE MINISTRY OF POWER AND MINISTER 

OF STATE OF THE MINISTRY OF NEW AND RENEWABLE ENERGY (SHRI 

R.K. SINGH): I beg to lay on the Table:- 

(1) A copy each of the following papers (Hindi and English versions) under 

sub-section (1) of Section 394 of the Companies Act, 2013:- 

(a) (i) Review by the Government of the working of the Power Grid Corporation 

of India Limited, New Delhi, for the year 2017-2018. 

(ii) Annual Report of the Power Grid Corporation of India Limited, New Delhi, 

for the year 2017-2018, along with Audited Accounts and comments of the 

Comptroller and Auditor General thereon. 

[Placed in Library, See No. LT 10024/16/18] 

 



20.12.2018                                               18 

 
(b) (i) Review by the Government of the working of the SJVN Limited, Shimla, 

for the year 2017-2018. 

(ii) Annual Report of the SJVN Limited, Shimla, for the year 2017-2018, along 

with Audited Accounts and comments of the  Comptroller and Auditor General 

thereon. 

[Placed in Library, See No. LT 10025/16/18] 

(c) (i) Review by the Government of the working of the NHPC Limited, 

Faridabad, for the year 2017-2018. 

(ii) Annual Report of the NHPC Limited, Faridabad, for the year 2017-2018, 

along with Audited Accounts and comments of the Comptroller and Auditor 

General thereon. 

[Placed in Library, See No. LT 10026/16/18] 

(d) (i) Review by the Government of the working of the NHDC Limited, Bhopal, 

for the year 2017-2018. 

(ii) Annual Report of the NHDC Limited, Bhopal, for the year 2017-2018, along 

with Audited Accounts and comments of the Comptroller and Auditor General 

thereon. 

[Placed in Library, See No. LT 10027/16/18] 

(e) (i) Review by the Government of the working of the North Eastern Electric 

Power Corporation Limited, Shillong, for the year 2017-2018. 
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(ii) Annual Report of the North Eastern Electric Power Corporation Limited, 

Shillong, for the year 2017-2018, along with Audited Accounts and comments 

of the Comptroller and Auditor General thereon. 

[Placed in Library, See No. LT 10028/16/18] 

(f) (i) Review by the Government of the working of the THDC India Limited, 

Rishikesh, for the year 2017-2018.  

(ii) Annual Report of the THDC India Limited, Rishikesh, for the year 2017-

2018, along with Audited Accounts and comments of the Comptroller and 

Auditor General thereon. 

[Placed in Library, See No. LT 10029/16/18] 

(2) (i) A copy of the Annual Report (Hindi and English versions) of the National 

Institute of Wind Energy, Chennai, for the year 2017-2018, along with Audited 

Accounts. 

(ii) A copy of the Review (Hindi and English versions) by the Government of 

the working of the National Institute of Wind Energy, Chennai, for the year 

2017-2018. 

[Placed in Library, See No. LT 10030/16/18] 

(3) (i) A copy of the Annual Report (Hindi and English versions) of the Central 

Electricity Regulatory Commission, New Delhi, for the year 2017-2018, along 

with Audited Accounts. 
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(ii) A copy of the Review (Hindi and English versions) by the Government of 

the working of the Central Electricity Regulatory Commission, New Delhi, for 

the year 2017-2018. 

[Placed in Library, See No. LT 10031/16/18] 

(4) A copy each of the following Notifications (Hindi and English versions) 

under sub-section (1) of Section 59 of the Energy Conservation Act, 2001:- 

(i) The Energy Conservation (Energy Consumption Norms and Standards for 

Designated Consumers, Form, Time within which, and Manner of Preparation 

and Implementation of Scheme, Procedure for Issue of Energy Savings 

Certificate and Value of Per Metric Ton of Oil Equivalent of Energy Consumed) 

Amendment Rules, 2016 published in Notification No. G.S.R.373(E) in Gazette 

of India dated 31st March, 2016. 

(ii) The Energy Conservation (the form and manner for submission of report on 

the status of energy consumption by the designated consumers) Amendment 

Rules, 2015 published in Notification No. G.S.R.891(E) in Gazette of India 

dated 19th November, 2015. 

(iii) The Energy Conservation (Energy Consumption Norms, Form, Time within 

which, and Manner of Preparation and Implementation of Scheme, Procedure 

for Issue of Energy Savings Certificate and Value of Per Metric Ton of Oil 

Equivalent of Energy Consumed) Amendment Rules, 2015 published in 

Notification No. G.S.R.528(E) in Gazette of India dated 2nd July, 2015. 
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(iv) The Bureau of Energy Efficiency (Particulars and Manner of their Display 

on Labels of Stationary Storage Type Electric Water Heater) Regulations, 2016 

published in Notification No. BEE/S&L/Water Heater/3/2015-16 in Gazette of 

India dated 8th September, 2016. 

(v) The Bureau of Energy Efficiency (Particulars and Manner of their Display 

on Labels of Household Direct Cool Refrigerators) Regulations, 2016 

published in Notification No. BEE/S&L/Ref/70/2016-17 in Gazette of India 

dated 26th May, 2016. 

(vi) The Bureau of Energy Efficiency (Particulars and Manner of their Display 

on Labels of Colour Televisions) Regulations, 2016 published in Notification 

No. BEE/S&L/CTV/02/2016-17 in Gazette of India dated 26th May, 2016. 

(5) Statement (Hindi and English versions) showing reasons for delay in laying 

the papers mentioned at (4) above. 

[Placed in Library, See No. LT 10032/16/18] 

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE AND MINISTER 

OF STATE IN THE MINISTRY OF SHIPPING (SHRI PON 

RADHAKRISHNAN):  I beg to lay on the Table:- 

(1) A copy each of the following papers (Hindi and English versions) under 

sub-section (1) of Section 394 of the Companies Act, 2013:- 

(i) Review by the Government of the working of the Hooghly Dock and Port 

Engineers Limited, Kolkata, for the year 2017-2018. 
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(ii) Annual Report of the Hooghly Dock and Port Engineers Limited, Kolkata, 

for the year 2017-2018, along with Audited Accounts and comments of the 

Comptroller and Auditor General thereon. 

[Placed in Library, See No. LT 10033/16/18] 

(2) (i) A copy of the Annual Administration Report (Hindi and English versions) 

of the Paradip Port Trust, Paradip, for the year 2017-2018. 

(ii) A copy of the Review (Hindi and English versions) by the Government of 

the working of the Paradip Port Trust, Paradip, for the year 2017-2018. 

(iii) A copy of the Annual Accounts (Hindi and English versions) of the Paradip 

Port Trust, Paradip, for the year 2017-2018, together with Audit Report 

thereon. 

(iv) A copy of the Review (Hindi and English versions) on the Audited Accounts 

of the Paradip Port Trust, Paradip, for the year 2017-2018. 

[Placed in Library, See No. LT 10034/16/18] 

(3) (i) A copy of the Annual Administration Report (Hindi and English versions) 

of the Mumbai Port Trust, Pension Fund Trust, Mumbai, for the year 2017-

2018, along with Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by the Government of 

the working of the Mumbai Port Trust, Pension Fund Trust, Mumbai, for the 

year 2017-2018. 

[Placed in Library, See No. LT 10035/16/18] 
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(4) (i) A copy of the Annual Report (Hindi and English versions) of the 

Seamen’s Provident Fund Organisation, Mumbai, for the year 2017-2018, 

along with Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by the Government of 

the working of the Seamen’s Provident Fund Organisation, Mumbai, for the 

year 2017-2018. 

[Placed in Library, See No. LT 10036/16/18] 

(5) A copy of the Annual Accounts (Hindi and English versions) of the Tariff 

Authority for Major Ports, Mumbai, for the year 2017-2018, together with Audit 

Report thereon. 

[Placed in Library, See No. LT 10037/16/18] 

(6) (i) A copy of the Annual Administration Report (Hindi and English versions) 

of the Jawaharlal Nehru Port Trust, Navi Mumbai, for the year 2017-2018. 

(ii) A copy of the Review (Hindi and English versions) by the Government of 

the working of the Jawaharlal Nehru Port Trust, Navi Mumbai, for the year 

2017-2018. 

(iii) A copy of the Annual Accounts (Hindi and English versions) of the 

Jawaharlal Nehru Port Trust, Navi Mumbai, for the year 2017-2018, together 

with Audit Report thereon. 

(iv) A copy of the Review (Hindi and English versions) on the Audited Accounts 

of the Jawaharlal Nehru Port Trust, Navi Mumbai, for the year 2017-2018. 

[Placed in Library, See No. LT 10038/16/18] 
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(7) (i) A copy of the Annual Administration Report (Hindi and English versions) 

of the Visakhapatnam Port Trust, Visakhapatnam, for the year 2017-2018. 

(ii) A copy of the Review (Hindi and English versions) by the Government of 

the working of the Visakhapatnam Port Trust, Visakhapatnam, for the year 

2017-2018. 

(iii) A copy of the Annual Accounts (Hindi and English versions) of the 

Visakhapatnam Port Trust, Visakhapatnam, for the year 2017-2018, together 

with Audit Report thereon. 

(iv) A copy of the Review (Hindi and English versions) on the Audited Accounts 

of the Visakhapatnam Port Trust, Visakhapatnam, for the year 2017-2018. 

[Placed in Library, See No. LT 10039/16/18] 

(8) A copy each of the following Notifications (Hindi and English versions) 

under sub-section (4) of Section 124 of the Major Port Trusts Act, 1963:- 

(i) G.S.R.715(E) published in Gazette of India dated 30th July, 2018, approving 

the Mormugao Port Trust Employees (Recruitment, Seniority and Promotion) 

Amendment Regulations, 2018. 

(ii) G.S.R.776(E) published in Gazette of India dated 14th August, 2018, 

approving the Mumbai Port Trust Employees (Recruitment, Seniority and 

Promotion) Amendment Regulations, 2018. 

(iii) G.S.R.777(E) published in Gazette of India dated 14th August, 2018, 

approving the New Mangalore Port Trust Employees (Recruitment, Seniority 

and Promotion) Amendment Regulations, 2018. 
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(iv) G.S.R.778(E) published in Gazette of India dated 14th August, 2018, 

approving the Chennai Port Trust Employees (Recruitment, Seniority and 

Promotion) Amendment Regulations, 2018. 

(v) G.S.R.835(E) published in Gazette of India dated 5th September, 2018, 

approving the Cochin Port Trust Employees (Recruitment, Seniority and 

Promotion) Amendment Regulations, 2018. 

(vi) G.S.R.849(E) published in Gazette of India dated 10th September, 2018, 

containing corrigendum to the Notification No. G.S.R.687(E) dated 15th 

October, 2013. 

(vii) G.S.R.850(E) published in Gazette of India dated 10th September, 2018, 

approving the Tuticorin Port Trust Employees (Recruitment, Seniority and 

Promotion) Amendment Regulations, 2018. 

(viii) G.S.R.851(E) published in Gazette of India dated 10th September, 2018, 

approving the Kolkata Port Trust Employees (Recruitment, Seniority and 

Promotion) Amendment Regulations, 2018. 

(ix) G.S.R.852(E) published in Gazette of India dated 10th September, 2018, 

approving the Kandla Port Trust Employees (Recruitment, Seniority and 

Promotion) Amendment Regulations, 2018. 

(x) G.S.R.970(E) published in Gazette of India dated 4th October, 2018, 

approving the Mormugao Port Trust Employees (Recruitment, Seniority and 

Promotion) Amendment Regulations, 2018. 
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(xi) G.S.R.971(E) published in Gazette of India dated 4th October, 2018, 

containing corrigendum to the Notification No. G.S.R.77(E) dated 6th February, 

2009. 

(xii) G.S.R.1013(E) published in Gazette of India dated 10th October, 2018, 

approving the Vishakhapatnam Port Trust Employees’ (Recruitment, Seniority 

and Promotion) Amendment Regulations, 2018. 

(xiii) G.S.R.1077(E) published in Gazette of India dated 30th October, 2018, 

containing corrigendum to the Notification No. G.S.R.715(E) dated 30th July, 

2018. 

(xiv) G.S.R.1100(E) published in Gazette of India dated 13th November, 2018, 

approving the Jawaharlal Nehru Port Trust Employees’ (Recruitment, Seniority 

and Promotion) Amendment Regulations, 2018. 

(xv) G.S.R.1101(E) published in Gazette of India dated 13th November, 2018, 

approving the Visakhapatnam Port Trust Employees’ (Recruitment, Seniority 

and Promotion) Amendment Regulations, 2018. 

(xvi) G.S.R.1102(E) published in Gazette of India dated 13th November, 2018, 

approving the Paradip Port Trust Employees’ (Recruitment, Seniority and 

Promotion) Amendment Regulations, 2018. 

[Placed in Library, See No. LT 10040/16/18] 

(9) (i) A copy of the Annual Administration Report (Hindi and English versions) 

of the Mumbai Port Trust, Mumbai, for the year 2017-2018. 

(ii) A copy of the Review (Hindi and English versions) by the Government of 

the working of the Mumbai Port Trust, Mumbai, for the year 2017-2018. 
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(iii) A copy of the Annual Accounts (Hindi and English versions) of the Mumbai 

Port Trust, Mumbai, for the year 2017-2018, together with Audit Report 

thereon. 

(iv) A copy of the Review (Hindi and English versions) on the Audited Accounts 

of the Mumbai Port Trust, Mumbai, for the year 2017-2018. 

[Placed in Library, See No. LT 10041/16/18] 

�ामीण िवकास म�ंालय म� रा�य म�ंी (�ी राम कृपाल यादव): महोदया, म� आपक� अनमुित से 

िन�निलिखत प� सभा पटल पर रखता ह�:ं- 

1. (एक) इं�टीट्यूट ऑफ �रल मैनेजम�ट आणदं, आणंद के वष� 2017-2018 के 

वािष�क �ितवेदन क� एक �ित (िह�दी तथा अ�ंेजी स�ंकरण) तथा लेखापरी�ा 

लेखे। 

(दो) इं�टीट्यूट ऑफ �रल मैनेजम�ट आणदं, आणंद के वष� 2017-2018 के 

काय�करण क� सरकार �ारा समी�ा क� एक �ित (िह�दी तथा अ�ेंजी स�ंकरण)। 

[Placed in Library, See No. LT 10042/16/18] 

(2)  (एक) भारत �रल लाइवलीह�ड्स फाउंडेशन, नई िद�ली के वष� 2017-2018 के 

वािष�क �ितवदेन क� एक �ित (िह�दी तथा अ�ंेजी स�ंकरण) तथा लेखापरीि�त 

लेखे। 

(दो) भारत �रल लाइवलीह�ड्स फाउंडेशन, नई िद�ली के वष� 2017-2018 के 

काय�करण क� सरकार �ारा समी�ा क� एक �ित (िह�दी तथा अ�ेंजी स�ंकरण)। 

[Placed in Library, See No. LT 10043/16/18] 
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THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI RAJEN 

GOHAIN): I beg to lay on the Table:- 

(1) A copy each of the following papers (Hindi and English versions) under 

sub-section (1) of Section 394 of the Companies Act, 2013:- 

(a) (i) Review by the Government of the working of the Braithwaite and 

Company Limited, Kolkata, for the year 2017-2018. 

(ii) Annual Report of the Braithwaite and Company Limited, Kolkata, for the 

year 2017-2018, along with Audited Accounts and comments of the 

Comptroller and Auditor General thereon. 

[Placed in Library, See No. LT 10044/16/18] 

(b) (i) Review by the Government of the working of the RITES Limited, Delhi, 

for the year 2017-2018. 

(ii) Annual Report of the RITES Limited, Delhi, for the year 2017-2018, along 

with Audited Accounts and comments of the Comptroller and Auditor General 

thereon. 

[Placed in Library, See No. LT 10045/16/18] 

(c) (i) Review by the Government of the working of the IRCON International 

Limited, New Delhi, for the year 2017-2018. 

(ii) Annual Report of the IRCON International Limited, New Delhi, for the year 

2017-2018, along with Audited Accounts and comments of the Comptroller and 

Auditor General thereon. 

[Placed in Library, See No. LT 10046/16/18] 
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(d) (i) Review by the Government of the working of the Container Corporation 

of India Limited, New Delhi, for the year 2017-2018. 

(ii) Annual Report of the Container Corporation of India Limited, New Delhi, for 

the year 2017-2018, along with Audited Accounts and comments of the 

Comptroller and Auditor General thereon. 

[Placed in Library, See No. LT 10047/16/18] 

(e) (i) Review by the Government of the working of the Konkan Railway 

Corporation Limited, Navi Mumbai, for the year 2017-2018. 

(ii) Annual Report of the Konkan Railway Corporation Limited, Navi Mumbai, 

for the year 2017-2018, along with Audited Accounts and comments of the 

Comptroller and Auditor General thereon. 

[Placed in Library, See No. LT 10048/16/18] 

(f) (i) Review by the Government of the working of the Mumbai Railway Vikas 

Corporation Limited, Mumbai, for the year 2017-2018. 

(ii) Annual Report of the Mumbai Railway Vikas Corporation Limited, Mumbai, 

for the year 2017-2018, along with Audited Accounts and comments of the 

Comptroller and Auditor General thereon. 

[Placed in Library, See No. LT 10049/16/18] 

(g) (i) Review by the Government of the working of the National High Speed 

Rail Corporation Limited, New Delhi, for the year 2017-2018. 
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(ii) Annual Report of the National High Speed Rail Corporation Limited, New 

Delhi, for the year 2017-2018, along with Audited Accounts and comments of 

the Comptroller and Auditor General thereon. 

[Placed in Library, See No. LT 10050/16/18] 

 

(h) (i) Review by the Government of the working of the Indian Railway Catering 

and Tourism Corporation Limited, New Delhi, for the year 2017-2018. 

(ii) Annual Report of the Indian Railway Catering and Tourism Corporation 

Limited, New Delhi, for the year 2017-2018, along with Audited Accounts and 

comments of the Comptroller and Auditor General thereon. 

[Placed in Library, See No. LT 10051/16/18] 

(i) (i) Review by the Government of the working of the Madhepura Electric 

Locomotive Private Limited, New Delhi, for the year 2017-2018. 

(ii) Annual Report of Madhepura Electric Locomotive Private Limited, New 

Delhi, for the year 2017-2018, along with Audited Accounts and comments of 

the Comptroller and Auditor General thereon. 

[Placed in Library, See No. LT 10052/16/18] 

(2) A copy each of the following Notifications (Hindi and English versions) 

under Section 199 of the Railways Act, 1989:- 

(i) The Dedicated Freight Corridor Railway General Rules, 2018 published in 

Notification No. G.S.R.765(E) in Gazette of India dated 10th August, 2018. 
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(ii) The Railways (Opening for Public Carriage of Passengers) Amendment 

Rules, 2018 published in Notification No. G.S.R.945(E) in Gazette of India 

dated 1st October, 2018. 

[Placed in Library, See No. LT 10053/16/18] 

(3) A copy each of the following Notifications (Hindi and English versions) 

under sub-section (3) of Section 30 of the Railway Claims Tribunal Act, 1987:- 

(i) The Railway Claims Tribunal (Salaries and Allowances and Conditions of 

Services of Chairman, Vice-Chairman and Members) Amendment Rules, 2018 

published in Notification No. G.S.R.1086(E) in Gazette of India dated 5th 

November, 2018. 

(ii) The Railway Claims Tribunal (Procedure) Second Amendment Rules, 2018 

published in Notification No. G.S.R.1136(E) in Gazette of India dated 26th 

November, 2018. 

(iii) The Railway Claims Tribunal (Procedure) Amendment Rules, 2018 

published in Notification No. G.S.R.816(E) in Gazette of India dated 28th 

August, 2018. 

[Placed in Library, See No. LT 10054/16/18] 

(4) A copy of the Railway Protection Force (Second Amendment) Rules, 2018 

(Hindi and English versions) published in Notification No. G.S.R.1067(E) in 

Gazette of India dated 25th October, 2018 under sub-section (3) of Section 21 

of the Railway Protection Force Act, 1957. 

[Placed in Library, See No. LT 10055/16/18] 
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THE MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY 

AFFAIRS AND MINISTER OF STATE IN THE MINISTRY OF WATER 

RESOURCES, RIVER DEVELOPMENT AND GANGA REJUVENATION 

(SHRI ARJUN RAM MEGHWAL): I beg to lay on the Table:- 

(1) A copy each of the following papers (Hindi and English versions) under 

sub-section (2) of Section 394 of the Companies Act, 2013:- 

(i) Review by the Government of the working of the Andhra Pradesh State 

Irrigation Development Corporation Limited, Hyderabad, for the years 2014-

2015 and 2015-2016. 

(ii) Annual Reports of the Andhra Pradesh State Irrigation Development 

Corporation Limited, Hyderabad, for the years 2014-2015 and 2015-2016, 

along with Audited Accounts and comments of the Comptroller and Auditor 

General thereon. 

(2) Two statements (Hindi and English versions) showing reasons for delay in 

laying the papers mentioned at (1) above. 

[Placed in Library, See No. LT 10056/16/18] 

व� मं�ालय म� रा�य म�ंी (�ी अजय ट�टा): महोदया, म� आपक� अनमुित से िन�निलिखत प� 

सभा पटल पर रखता ह�:ं- 

1. (एक) कॉटन टे�सटाइ�स ए�सपोट�  �मोशन काउंिसल, मुंबई के वष� 2017-2018 के 

वािष�क �ितवदेन क� एक �ित (िह�दी तथा अ�ंेजी स�ंकरण) तथा लेखापरीि�त 

लेखे। 
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(दो) कॉटन टे�सटाइ�स ए�सपोट�  �मोशन काउंिसल, मुंबई के वष� 2017-2018 के 

काय�करण क� सरकार �ारा समी�ा क� एक �ित (िह�दी तथा अ�ेंजी स�ंकरण)। 

[Placed in Library, See No. LT 10057/16/18] 

2. (एक) अपेरल ए�सपोट�  �मोशन काउंिसल, नई िद�ली के वष� 2017-2018 के वािष�क 

�ितवेदन क� एक �ित (िह�दी तथा अ�ंेजी स�ंकरण) तथा लेखापरीि�त लेख।े 

 

 (दो)  अपेरल ए�सपोट�  �मोशन काउंिसल, नई िद�ली के वष� 2017-2018 के 

काय�करण क� सरकार �ारा समी�ा क� एक �ित (िह�दी तथा अ�ेंजी स�ंकरण)। 

[Placed in Library, See No. LT 10058/16/18] 

3. (एक) िसंथेिटक ए�ड आट� िस�क िम�स �रसच� एसोिसएशन, मुंबई के वष� 2017-2018 

के वािष�क �ितवेदन क� एक �ित (िह�दी तथा अ�ंेजी सं�करण) तथा लेखापरीि�त 

लेखे। 

 (दो) िसंथेिटक ए�ड आट� िस�क िम�स �रसच� एसोिसएशन, मुंबई के वष� 2017-2018 

के काय�करण क� सरकार �ारा समी�ा क� एक �ित (िह�दी तथा अ�ेंजी स�ंकरण)। 

[Placed in Library, See No. LT 10059/16/18] 

4. (एक) नाद�न इंिडया टे�सटाइ�स �रसच� एसोिसएशन, गािजयाबाद के वष� 2017-2018 

के वािष�क �ितवेदन क� एक �ित (िह�दी तथा अ�ंेजी सं�करण) तथा लेखापरीि�त 

लेखे। 

(दो) नाद�न इंिडया टे�सटाइ�स �रसच� एसोिसएशन, गािजयाबाद के वष� 2017-2018 

के काय�करण क� सरकार �ारा समी�ा क� एक �ित (िह�दी तथा अ�ेंजी स�ंकरण)। 

[Placed in Library, See No. LT 10060/16/18] 
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5. (एक) मैन-मेड टे�सटाइ�स �रसच� एसोिसएशन, सूरत के वष� 2017-2018 के वािष�क 

�ितवेदन क� एक �ित (िह�दी तथा अ�ंेजी स�ंकरण) तथा लेखापरीि�त लेख।े 

 (दो) मैन-मेड टे�सटाइ�स �रसच� एसोिसएशन, सूरत के वष� 2017-2018 के काय�करण 

क� सरकार �ारा समी�ा क� एक �ित (िह�दी तथा अ�ंेजी स�ंकरण)। 

[Placed in Library, See No. LT 10061/16/18] 

 

6. रा��ीय फैशन �ौ�ोिगक� सं�थान अिधिनयम, 2006 क� धारा 27 क� उप-धारा (1) के 

अतंग�त रा��ीय फैशन �ौ�ोिगक� स�ंथान अ�यादशे, 2017 जो 5 अ�ैल, 2018 के भारत 

के राजप� म� अिधसूचना स�ंया एफ.स.ं 1205 (I)/ एनआईएफटी / ईएसटीटी / एचओ / 

ओिड�न�स/2017 म� �कािशत ह�ए थे, एक �ित (िह�दी तथा अ�ंेजी स�ंकरण)। 

7. उपयु�� (6) म� उि�लिखत प�� को सभा पटल पर रखने म� ह�ए िवलंब के कारण दशा� ने वाला 

िववरण (िह�दी तथा अ�ंेजी स�ंकरण)। 

[Placed in Library, See No. LT 10062/16/18] 

8. (एक) बॉ�बे टे�सटाइल �रसच� एसोिसएशन, मुबंई के वष� 2017-2018 के वािष�क 

�ितवेदन क� एक �ित (िह�दी तथा अ�ंेजी स�ंकरण) तथा लेखापरीि�त लेख।े 

(दो) बॉ�बे टे�सटाइल �रसच� एसोिसएशन, मुंबई के वष� 2017-2018 के काय�करण क� 

सरकार �ारा समी�ा क� एक �ित (िह�दी तथा अ�ेंजी स�ंकरण)। 

[Placed in Library, See No. LT 10063/16/18] 

9. (एक) साउथ इंिडया टे�सटाइल �रसच� एसोिसएशन, कोय�बटूर के वष� 2017-2018 के 

वािष�क �ितवदेन क� एक �ित (िह�दी तथा अ�ंेजी स�ंकरण) तथा लेखापरीि�त 

लेखे। 
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 (दो) साउथ इंिडया टे�सटाइल �रसच� एसोिसएशन, कोय�बटूर के वष� 2017-2018 के 

काय�करण क� सरकार �ारा समी�ा क� एक �ित (िह�दी तथा अ�ेंजी स�ंकरण)। 

[Placed in Library, See No. LT 10064/16/18] 

(10)  के��ीय रशेम बोड� अिधिनयम, 1948 क� धारा 4 क� उप-धारा (3) के अंतग�त जारी 

अिधसूचना सं. का.आ.4999(अ) जो 27 िसत�बर, 2018 के भारत के राजप� म� �कािशत 

ह�ई थी तथा िजसके �ारा इस अिधिनयम के उपबंध� के अ�यधीन डॉ. शकंुतला देवी, म�ुय 

लेखा िनयं�क, व� मं�ालय, भारत सरकार को उनके व� मं�ालय म� म�ुय िनयं�क बने 

रहने क� अविध या तीन वष�, जो भी इस अिधिनियम क� तारीख से पहले हो, के िलए के��ीय 

रशेम बोड� के सद�य के �प म� काय� करने के िलए नामिनद�िशत िकया गया है, क� एक �ित 

(िह�दी तथा अं�ेजी स�ंकरण)। 

[Placed in Library, See No. LT 10065/16/18] 

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND 

HIGHWAYS, MINISTER OF STATE IN THE MINISTRY OF SHIPPING AND 

MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND 

FERTILIZERS (SHRI MANSUKH L. MANDAVIYA): I beg to lay on the Table:- 

(1) A copy each of the following Notifications (Hindi and English versions) 

under Section 10 of the National Highways Act, 1956:- 

(i) S.O.3991(E) published in Gazette of India dated the 16th August, 2018, 

regarding rates of fees to be recovered from the users of National Highway 

No.8B (Porbandar to Jetpur Section)in the State of Gujarat. 
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(ii) S.O.3992(E) published in Gazette of India dated the 16th August, 2018, 

regarding rates of fees to be recovered from the users of National Highway 

No.16 (Old NH 5) (Icchapuram to Narsannapeta Section) in the State of 

Andhra Pradesh. 

(iii) S.O.3993(E) published in Gazette of India dated the 16th August, 2018, 

regarding rates of fees to be recovered from the users of National Highway No. 

No.16 (Old NH 5) (Diwancheruvu to Siddhantham Section) in the State of 

Andhra Pradesh. 

(iv) S.O.3994(E) published in Gazette of India dated the 16th August, 2018, 

regarding rates of fees to be recovered from the users of National Highway 

No.5 (Puintola to Icchapuram Section) in the State of Andhra Pradesh and 

Odisha. 

(v) S.O.4259(E) published in Gazette of India dated the 7th September, 2018, 

regarding rates of fees to be recovered from the users of National Highway 

No.65 (Salasar-Nagaur Section) in the State of Rajasthan. 

(vi) S.O.4358(E) published in Gazette of India dated the 7th September, 2018, 

regarding rates of fees to be recovered from the users of National Highway 

No.27 (Chittorgarh-Kota Section) in the State of Rajasthan. 

(vii) S.O.4969(E) published in Gazette of India dated the 25th September, 

2018, regarding rates of fees to be recovered from the users of National 

Highway No.7 (Chappra-RewaghatMuzaffarpur Section) in the State of Bihar. 
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(viii) S.O.4970(E) published in Gazette of India dated the 25th September, 

2018, regarding rates of fees to be recovered from the users of National 

Highway No.148D (Gulabpura to Uniara Section Section) in the State of 

Rajasthan. 

(ix) S.O.5154(E) published in Gazette of India dated the 4th October, 2018, 

regarding rates of fees to be recovered from the users of National Highway 

No.11A (New NH 148) (Manoharpur-Dausa Section) in the State of Rajasthan. 

(x) S.O.5155(E) published in Gazette of India dated the 4th October, 2018, 

regarding rates of fees to be recovered from the users of National Highway 

No.15 (Phalodi-Jaisalmer Section) in the State of Rajasthan. 

(xi) S.O.5156(E) published in Gazette of India dated the 4th October, 2018, 

making certain amendments in the Notification No. S.O.3991(E) dated 

16.08.2018. 

(xii) S.O.5420(E) published in Gazette of India dated the 26th October, 2018, 

regarding rates of fees to be recovered from the users of National Highway 

No.73 (New NH 344) (UP/Haryana Border-Yamunanagar-Saha-Barwala-

Panchkula Section) in the State of Haryana. 

[Placed in Library, See No. LT 10066/16/18] 
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(2) A copy of the National Highways Fee (Determination of Rates and 

Collection) Amendment Rules, 2018 (Hindi and English versions) published in 

Notification No. G.S.R.920(E) published in Gazette of India dated the 25th 

September, 2018 under sub-section (3) of Section 9 of the National Highways 

Act, 1956. 

[Placed in Library, See No. LT 10067/16/18] 

(3) A copy each of the following Notifications (Hindi and English versions) 

under sub-section (4) of Section 212 of the Motor Vehicles Act, 1988:- 

(i) S.O.558(E) published in Gazette of India dated the 9th February, 2018, 

making certain amendments in the Notification No. S.O.1248(E) dated 5th 

November, 2004. 

(ii) S.O.1522(E) published in Gazette of India dated the 6th April, 2018, making 

certain amendments in the Notification No. S.O.1997(E) dated 5th August, 

2014. 

(iii) S.O.1596(E) published in Gazette of India dated the 13th April, 2018, 

making certain amendments in the Notification No. S.O.728(E) dated 18th 

October, 1996. 

(iv) S.O.2022(E) published in Gazette of India dated the 22nd May, 2018, 

making certain amendments in the notifications, mentioned therein. 

(v) S.O.2210(E) published in Gazette of India dated the 1st June, 2018, 

making certain amendments in the Notification No. S.O.1365(E) dated 13th 

December, 2004. 
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(vi) S.O.2211(E) published in Gazette of India dated the 1st June, 2018, 

making certain amendments in the Notification No. S.O.1365(E) dated 13th 

December, 2004. 

(vii) S.O.3467(E) published in Gazette of India dated the 16th July, 2018, 

making certain amendments in the Notification No. S.O.728(E) dated 18th 

October, 1996. 

(viii) S.O.3881(E) published in Gazette of India dated the 6th August, 2018, 

making certain amendments in the Notification No. S.O.3467(E) dated 16th 

July, 2018. 

(ix) The Central Motor Vehicles (10th Amendment) Rules, 2018 published in 

Notification No. G.S.R.749(E) published in Gazette of India dated the 7th 

August, 2018. 

(x) The Central Motor Vehicles (Eleventh Amendment) Rules, 2018 published 

in Notification No. G.S.R.870(E) published in Gazette of India dated the 13th 

September, 2018. 

(xi) The Central Motor Vehicles (12th Amendment) Rules, 2018 published in 

Notification No. G.S.R.871(E) published in Gazette of India dated the 13th 

September, 2018. 

(xii) The Central Motor Vehicles (Thirteenth Amendment) Rules, 2018 

published in Notification No. G.S.R.931(E) published in Gazette of India dated 

the 27th September, 2018. 
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(xiii) The Central Motor Vehicles (Regulation of Petroleum products supply to 

bottling plant in Tripura from Bangladesh) Rules, 2018 published in Notification 

No. G.S.R.1038(E) published in Gazette of India dated the 17th October, 2018. 

(xiv) The Motor Vehicles (Vehicle Location Tracking Device and Emergency 

Button) Order, 2018 published in Notification No. S.O.5453(E) published in 

Gazette of India dated the 26th October, 2018. 

(xv) S.O.5333(E) published in Gazette of India dated the 18th October, 2018, 

regarding the provisions of sub-section (1) of Section 66 of the Motor Vehicles 

Act, 1988 shall not apply to the types of transport vehicles, mentioned therein, 

used or to be used for the purpose of carriage of goods or passengers. 

(xvi) S.O.5454(E) published in Gazette of India dated the 26th October, 2018, 

making certain amendments in the Notification No. S.O.1663(E) dated 18th 

April, 2018. 

(xvii) The Central Motor Vehicles (Fourteenth Amendment) Rules, 2018 

published in Notification No. G.S.R.1081(E) published in Gazette of India dated 

the 2nd November, 2018. 

(4) Statement (Hindi and English versions) showing reasons for delay in laying 

the papers mentioned at (3) above. 

[Placed in Library, See No. LT 10068/16/18] 
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THE MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY 

AFFAIRS AND MINISTER OF STATE IN THE MINISTRY OF WATER 

RESOURCES, RIVER DEVELOPMENT AND GANGA REJUVENATION 

(SHRI ARJUN RAM MEGHWAL): On behalf of Shri Rajnath Singh, I beg to lay 

on the Table:- 

1. (i) A copy of the Proclamation (Hindi and English versions) dated 19th 

December, 2018 issued by the President under article 356 of the 

Constitution in relation to the State of Jammu and Kashmir published in 

Notification No. G.S.R.1223 (E) in Gazette of India dated the 19th 

December, 2018 under article 356 (3) of the Constitution. 

(ii) A copy of the Order (Hindi and English versions) dated 19th 

December, 2018 made by the President in pursuance of sub-clause (i) of 

clause (c) of the above Proclamation published in Notification No. G.S.R. 

1224 (E) in Gazette of India dated the 19th December, 2018. 

2. A copy of the Report (Hindi and English versions) dated the 28th 

November, 2018 of the Governor of Jammu and Kashmir. 

[Placed in Library, See No. LT 10068A/16/18] 

  …(�यवधान) 
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12 04 hrs 

COMMITTEE ON PUBLIC UNDERTAKING 
24th and 25th Reports 

 
�ी शा�ता कुमार (कागंड़ा): महोदया, म� सरकारी उप�म� सबंंधी सिमित के िन�निलिखत 

�ितवेदन (िह�दी तथा अ�ंेजी स�ंकरण) ��ततु करता ह�:ँ- 

(1) ‘घाटे म� चल रहे सीपीएसयू क� समी�ा’ के बार ेम� 24वां �ितवेदन । 

(2) ‘भारतीय रा��ीय राजमाग� �ािधकरण (एनएचएआई) िलिमटेड' के बार ेम� सरकारी उप�म� 

सबंंधी सिमित (16व� लोक सभा) के 19व� �ितवेदन म� अतंिव�� िट�पिणय�/िसफा�रश� पर 

सरकार �ारा क�-गई-काय�वाही सबंंधी 25वां �ितवेदन। 

 
 
 
12 04 ½  hrs 

COMMITTEE ON THE WELFARE OF SCHEDULED CASTES 
AND SCHEDULED TRIBES 

Statement  
 
DR. KIRIT P. SOLANKI (AHMEDABAD): I beg to lay on the Table a copy of the 

Statement (Hindi and English versions) showing final action taken by the 

Government on the recommendations contained in the Nineteenth Report (16th 

Lok Sabha) of the Committee on the Welfare of Scheduled Castes and 

Scheduled Tribes.  
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12 04 ¾ hrs 

STANDING COMMITTEE ON COAL AND STEEL  

Statements 

 

�ी जनाद�न िसहं ‘सी�ीवाल’ (महाराजगजं): महोदया, म� कोयला और इ�पात सबंंधी �थायी 

सिमित के �ितवदेन� के अ�याय-एक और पांच म� अतंिव�� िट�पिणय�/िसफा�रश� के सबंंध म� 

सरकार �ारा क�-गई-काय�वाही को दशा�ने वाले िन�निलिखत िववरण (िह�दी तथा अ�ंेजी 

स�ंकरण) सभा पटल पर रखता ह�ं:- 

(1) इ�पात मं�ालय से सबंंिधत ‘भारतीय इ�पात �ािधकरण िलिमटेड    तथा मेकॉन 

िलिमटेड का भौितक और िव�ीय काय�-िन�पादन’ के बार ेम� 37व� �ितवेदन (16व� 

लोक सभा) म� अतंिव�� िसफा�रश� पर सरकार  �ारा क�-गई-काय�वाही के बार ेम� 

कोयला और इ�पात सबंंधी �थायी सिमित का 43वां �ितवेदन (16व� लोक सभा)। 

(2) इ�पात मं�ालय से सबंंिधत ‘अनदुान� क� मागं� (2018-19)' के बार े म� 38व� 

�ितवेदन (16व� लोक सभा) म� अतंिव�� िसफा�रश� पर सरकार �ारा क�-गई-

काय�वाही के बार े म� कोयला और इ�पात संबंधी �थायी सिमित का 44वां 

�ितवेदन (16व� लोक सभा)। 

(3) खान मं�ालय से सबंंिधत ‘अनदुान� क� मांग� (2018-19)' के बार े म� 39व� 

�ितवेदन (16व� लोक सभा) म� अतंिव�� िसफा�रश� पर सरकार �ारा क�-गई-

काय�वाही के बार े म� कोयला और इ�पात संबंधी �थायी सिमित का 45वां 

�ितवेदन (16व� लोक सभा) । 

 

 



20.12.2018                                               44 

 
12 05 hrs 

STANDING COMMITTEE ON SOCIAL JUSTICE AND EMPOWERMENT 

Statements  

 

�ी रमेश बैस (रायपुर): महोदया, म� सामािजक �याय और अिधका�रता सबंंधी �थायी सिमित के 

िन�निलिखत िववरण (िह�दी तथा अ�ेंजी स�ंकरण) सभा पटल पर रखता ह�ं:- 

(1) सामािजक �याय और अिधका�रता मं�ालय (सामािजक �याय और अिधका�रता 

िवभाग) क� अनुदान� क� मांग� (2016-17) के बार े म� सामािजक �याय और 

अिधका�रता सबंंधी �थायी सिमित (2016-17) के 27व� �ितवेदन म� अतंिव�� 

िट�पिणय�/िसफा�रश� पर सरकार �ारा क�-गई-काय�वाही पर सिमित (2016-17) 

के 35व� �ितवदेन (16व� लोक सभा) म� अंतिव�� िट�पिणय�/िसफा�रश� पर 

सरकार �ारा अिंतम क�-गई-काय�वाही दशा�ने वाला िववरण। 

(2) सामािजक �याय और अिधका�रता मं�ालय (सामािजक �याय और अिधका�रता 

िवभाग) क� अनुदान� क� मांग� (2017-18) के बार े म� सामािजक �याय और 

अिधका�रता सबंंधी �थायी सिमित के 36व� �ितवेदन म� अतंिव�� 

िट�पिणय�/िसफा�रश� पर सरकार �ारा क�-गई-काय�वाही पर सिमित (2016-17) 

के 44व� �ितवदेन (16व� लोक सभा) म� अंतिव�� िट�पिणय�/िसफा�रश� पर 

सरकार �ारा अिंतम क�-गई-काय�वाही दशा�ने वाला िववरण। 

(3) सामािजक �याय और अिधका�रता मं�ालय (िद�यांगजन सश��करण िवभाग) क� 

अनदुान� क� मांग� (2017-18) के बार े म� सामािजक �याय और अिधका�रता 

सबंंधी �थायी सिमित के 37व� �ितवेदन म� अतंिव�� िट�पिणय�/िसफा�रश� पर 

सरकार �ारा क�-गई-काय�वाही पर सिमित (2016-17) के 45व� �ितवेदन (16व� 
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लोक सभा) म� अतंिव�� िट�पिणय�/िसफा�रश� पर सरकार �ारा अिंतम क�-गई-

काय�वाही दशा�ने वाला िववरण। 

(4) सामािजक �याय और अिधका�रता मं�ालय (िद�यांगजन  सशा��करण िवभाग) 

क� ‘सहायक उप�कर�/उपकरण� (एडीआईपी) क� खरीद करने/लगाने के िलए 

िनःश� �यि�य� के िलए सहायता क� योजना का काया��वयन' के बार े म� 

सामािजक �याय और अिधका�रता सबंंधी �थायी सिमित के 48व� �ितवेदन म� 

अतंिव�� िट�पिणय�/िसफा�रश� पर सरकार �ारा क�-गई-काय�वाही पर सिमित 

(2017-18) के 55व� �ितवेदन (16व� लोक सभा) म� अतंिव�� 

िट�पिणय�/िसफा�रश� पर सरकार �ारा अिंतम क�-गई-काय�वाही दशा�ने वाला 

िववरण। 

(5) सामािजक �याय और अिधका�रता मं�ालय (िद�यांगजन सश��करण िवभाग) क� 

अनदुान� क� मांग� (2018-19) के बार े म� सामािजक �याय और अिधका�रता 

सबंंधी �थायी सिमित के 51व� �ितवेदन म� अतंिव�� िट�पिणय�/िसफा�रश� पर 

सरकार �ारा क�-गई-काय�वाही पर सिमित (2017-18) के 58व� �ितवेदन (16व� 

लोक सभा) म� अतंिव�� िट�पिणय�/िसफा�रश� पर सरकार �ारा अिंतम क�-गई-

काय�वाही दशा�ने वाला िववरण। 

(6) जनजातीय काय� म�ंालय क� अनदुान� क� मांग� (2017-18) के बार ेम� सामािजक 

�याय और अिधका�रता सबंंधी �थायी सिमित के 38व� �ितवेदन म� अतंिव�� 

िट�पिणय�/िसफा�रश� पर सरकार �ारा क�-गई-काय�वाही पर सिमित (2016-17) 

के 46व� �ितवदेन (16व� लोक सभा) म� अंतिव�� िट�पिणय�/िसफा�रश� पर 

सरकार �ारा अिंतम क�-गई-काय�वाही दशा�ने वाला िववरण। 
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(7) जनजातीय काय� मं�ालय क� 'जनजाितय� के िलए शै�िणक योजनाए'ं के बार ेम� 

सामािजक �याय और अिधका�रता सबंंधी �थायी सिमित के 49व� �ितवेदन म� 

अतंिव�� िट�पिणय�/िसफा�रश� पर सरकार �ारा क�-गई-काय�वाही पर सिमित 

(2017-18) के 56व� �ितवेदन (16व� लोक सभा) म� अतंिव�� 

िट�पिणय�/िसफा�रश� पर सरकार �ारा अिंतम क�-गई-काय�वाही दशा�ने वाला 

िववरण। 

(8) अ�पस�ंयक काय� मं�ालय क� अनदुान� क� मांग� (2017-18) के बार ेम� 39व� 

�ितवेदन म� अतंिव�� िट�पिणय�/िसफा�रश� पर सामािजक �याय और अिधका�रता 

सबंंधी �थायी सिमित (2016-17) के 47व� क�-गई- 

     काय�वाही �ितवेदन (16व� लोक सभा) म� अंतिव�� िट�पिणय�/िसफा�रश� पर 

सरकार �ारा अिंतम क�-गई-काय�वाही दशा�ने वाला िववरण। 

(9) अ�पस�ंयक काय� मं�ालय क� अनदुान� क� मांग� (2018-19) के बार ेम� 53व� 

�ितवेदन म� अतंिव�� िट�पिणय�/िसफा�रश� पर सामािजक �याय और अिधका�रता 

सबंंधी �थायी सिमित (2017-18) के 60व� क�-गई-काय�वाही �ितवेदन (16व� 

लोक सभा) म� अतंिव�� िट�पिणय�/िसफा�रश� पर सरकार �ारा अिंतम क�-गई-

काय�वाही दशा�ने वाला िववरण। 
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12 05 ½ hrs 

 
STATEMENTS BY MINISTERS 

 
(i) Status of implementation of the recommendations contained in the 
303rd and 306th Reports of the Standing Committee on Human Resource 
Development on Demands for Grants (2018-19) pertaining to the 

Department of Sports, Ministry of Youth Affairs and Sports 
 
THE MINISTER OF STATE OF THE MINISTRY OF YOUTH AFFAIRS AND 

SPORTS AND MINISTER OF STATE OF THE MINISTRY OF INFORMATION 

AND BROADCASTING (COL. RAJYAVARDHAN RATHORE (RETD.)): I beg 

to lay a statement in the House in respect of item mentioned against my name 

in serial no.14 of today’s revised List of Business.  

 

 
 
  

                                    
 Laid on the Table and also placed in Library, See No.LT10069/16/18  
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12 05 ¾ hrs 
(ii) Status of implementation of the recommendations contained in the 
21st Report of the Standing Committee on Railways on 'New Railway 

Catering Policy 2017' pertaining to the Ministry of Railways 
 
 

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI RAJEN 

GOHAIN): I beg to lay a statement on the status of implementation of the 

recommendations contained in the 21st Report of the Parliamentary Standing 

Committee on Railways (16th Lok Sabha). The 21st Report of the Committee on 

'New Railway Catering Policy 2017' presented to the Lok Sabha on 07th 

August, 2018 contained 27 recommendations and Action Taken Notes thereon 

were furnished to the Committee on 29th November, 2018 in English and 30th 

November, 2018 in Hindi. A statement showing details of all the 

recommendations contained the Report and implementation status thereof is 

enclosed. Since the statement is voluminous, I request that the same may be 

taken as read.  

  

                                    
 Laid on the Table and also placed in Library, See No.LT10070/16/18  
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12 06 hrs  

At this stage, Dr. Ravindra Babu and some other hon. Members came and 
stood on the floor near the Table. 

 
 

MOTIONS RE: EXTENSION OF TERM OF OFFICE OF MEMBERS OF 
COMMITTEE ON WELFARE OF OTHER BACKWARD CLASSES 

 

�ामीण िवकास म�ंी, पचंायती राज म�ंी, खान म�ंी तथा ससंदीय काय� म�ंी (�ी नर�े� िसहं 

तोमर): महोदया, म� ��ताव करता ह�ं:- 

“(1)   िक यह सभा 22 जलुाई, 2014 को सभा �ारा �वीकृत ��ताव के पैरा 3, जो 

अ�य िपछड़े वग� के क�याण संबंधी सिमित (2018-19) के वत�मान सद�य� का 

काय�काल बढ़ाए जाने के ��ताव पर लागू होते ह�, को िनलिंबत करती है। 

(2)   िक यह सभा अ�य िपछड़े वग� के क�याण संबंधी सिमित (2018-19) के वत�मान 

सद�य� का काय�काल को वत�मान लोक सभा क� अविध के अिंतम िदवस तक 

बढ़ाती है। 

(3)    िक यह सभा रा�य सभा को सूिचत करती है िक अ�य िपछड़े वग� के क�याण 

सबंंधी सिमित (2018-19) म� लोक सभा के वत�मान सद�य� का काय�काल 

वत�मान लोक सभा क� अविध के अिंतम िदवस तक बढ़ाया गया है और 

तदनसुार सिमित म� रा�य सभा के वत�मान सद�य� के काय�काल को बढ़ाए जाने 

पर सहमत है।” 

HON. SPEAKER: The question is: 

 “(1) That this House do suspend para 3 of the Motion 
adopted by the House on 22nd July, 2014 in its application to 
the Motion for extension of the term of office of the present 
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members of the Committee on the Welfare of Other 
Backward Classes (2018-19). 
(2) That this House do extend the term of office of the 
present members of the Committee on Welfare of Other 
Backward Classes (2018-19) from Lok Sabha upto the last 
day of the tenure of the present Lok Sabha. 
(3)  That this House do intimate to Rajya Sabha that the 
term of office of present members of the Committee on 
Welfare of Other Backward Classes (2018-19) from Lok 
Sabha has been extended upto the last day of the tenure of 
the present Lok Sabha and do agree to extension of the 
tenure of the present members of Rajya Sabha on the 
Committee accordingly.” 

The motion was adopted. 

 

 

… (Interruptions) 
 

12 08 hrs  

At this stage, Shri Gaurav Gogoi and some other hon. Members came and 
stood  on the floor near the Table. 

  



20.12.2018                                               51 

 
12 08½ hrs 

DEMANDS FOR SUPPLEMENTARY GRANTS, 2018-19 

 

THE MINISTER OF FINANCE AND MINISTER OF CORPORATE AFFAIRS 

(SHRI ARUN JAITLEY): I rise to present a statement (Hindi and English 

versions) showing the Supplementary Demands for Grants – Second Batch  

for 2018-19. 

[Placed in Library, See No.  LT 10071/16/18] 

 
 

12 09 hrs 

COMPANIES (AMENDMENT) BILL, 2018 
 

THE MINISTER OF FINANCE AND MINISTER OF CORPORATE AFFAIRS 

(SHRI ARUN JAITLEY): Madam, I beg to move for leave to introduce a Bill 

further to amend the Companies Act, 2013. 

HON. SPEAKER: The question is: 

“That leave be granted to introduce a Bill further to amend 
the Companies Act, 2013.” 

The motion was adopted.  

SHRI ARUN JAITLEY: Madam, I introduce the Bill. 

 

 

… (Interruptions) 

                                    
 Published in the Gazette of India, Extraordinary, Part II, Section 2 Dated 20.12.2018 
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12 09 ½ hrs 

STATEMENT RE: COMPANIES (AMENDMENT) ORDINANCE, 2018 

 

THE MINISTER OF FINANCE AND MINISTER OF CORPORATE AFFAIRS 

(SHRI ARUN JAITLEY): I beg to lay on the Table an explanatory Statement 

(Hindi and English versions) showing reasons for immediate legislation by 

promulgation of the Companies (Amendment) Ordinance, 2018(No. 9 of 2018).  

  

                                    
 Laid on the Table and also placed in Library, See No. LT 10072/16/18 
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DR. P. VENUGOPAL (TIRUVALLUR): Madam Speaker, on behalf of our Party, 

AIADMK, we have given a notice to move an Adjournment Motion regarding 

permission granted by the Central Water Commission (CWC) to Cauvery 

Neeravari Nigam Limited, Karnataka to prepare a DPR for Mekedatu project on 

River Cauvery. …(Interruptions) 

Madam, in clear violation of the award given by the Cauvery Water 

Disputes Tribunal, the Central Water Commission, Government of India, had 

given permission to prepare a DPR for constructing a reservoir at Mekedatu 

across River Cauvery. … (Interruptions) It is being constructed not just for 

drinking water, but also to increase the extent of irrigation. … (Interruptions) 

The CWC did not consider the genuine and justifiable objection of Tamil Nadu. 

… (Interruptions) This has caused great alarm and apprehension, and this is 

going to affect the livelihood of lakhs of farmers who depend on Cauvery 

water. … (Interruptions) 

Hon. Chief Minister of Tamil Nadu had written to the hon. Prime Minister 

on 27.11.2018 requesting the Centre to instruct the CWC to withdraw the 

permission given to prepare DPR to construct Mekedatu Dam across the 

Cauvery River. … (Interruptions) He reiterated the same in the Memorandum 

presented to the hon. Prime Minister on 8.10.2018. … (Interruptions) The 

Tamil Nadu Legislative Assembly also passed a unanimous Resolution during 
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its special sitting on 6.12.2018 in this regard and sent it to the Centre for 

consideration. … (Interruptions) 

In view of this, I would request you, hon. Madam, to permit us to move 

the Adjournment Motion to draw the attention of the Government to this 

very serious livelihood issue of lakhs of farmers of Tamil Nadu so that the 

Centre instructs the CWC to withdraw the permission granted to Cauvery 

Neeravari Nigam Limited. … (Interruptions) 

Thank you, Madam. … (Interruptions) 

HON. SPEAKER : Dr. K.  Kamaraj, Shrimati R. Vanaroja, and Shrimati V. 

Sathyabama are permitted to associate with the issue raised by Dr. P. 

Venugopal. 

… (Interruptions) 

HON. SPEAKER: Yes, Shri Pralhad Joshi wants to say something. 

… (Interruptions) 

SHRI PRALHAD JOSHI (DHARWAD): Madam, in reply to a Question 

regarding the Mekedatu Project listed today, it is mentioned that : “The 

feasibility Report of Mekedatu Balancing Reservoir cum Drinking Water Project 

was submitted to Central Water Commission by the Government of Karnataka 

for according in-principle clearance for preparation of Detailed Project Report.”. 

… (Interruptions) So, this is a balancing reservoir. … (Interruptions) Just the in-

principle approval is given for it. … (Interruptions) We are not utilizing that 

water for irrigation, and the entire water that will be stored in Mekedatu will 

further flow to Tamil Nadu. … (Interruptions) It is a drinking water project. … 
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(Interruptions) Not even a single drop of water we are using for irrigation 

purpose. … (Interruptions) Whatever is the prevalent award … (Interruptions) 

HON. SPEAKER : Shri Shivkumar Udasi is permitted to associate with the 

issue raised by Shri Pralhad Joshi. 

… (Interruptions) 

HON. SPEAKER: Next speaker is Shri Jai Prakash Narayan Yadav. 

… (Interruptions) 
12 13 hrs  

At this stage, Dr. J. Jayavardhan and some other hon. Members came 
and stood  on the floor near the Table. 

�ी जय �काश नारायण यादव (बाकँा): अ�य� महोदया, आपने मझेु बोलने का मौका िदया, 

इसके िलए बह�त-बह�त ध�यवाद।…(�यवधान) झारख�ड और िबहार म� िपछले कई महीन� से ब�क� 

�ारा िस�के नह� िलए जाने के कारण �ाहक, सेठ, �यापारी और आम लोग परेशान हो रहे 

ह�।…(�यवधान) �रजव� ब�क के िनद�श के बावजूद ब�क 1, 2, 5 और 10 �पये के िस�के लेन े से 

साफ इन्कार करती ह�। ब�क� �ारा मनाही के कारण पे�ोल प�प से लेकर छोटे दकुानदार भी िस�के 

लेने से इ�कार कर रहे ह�।…(�यवधान) इससे िबहार और झारख�ड क� आम जनता को बह�त 

परेशानी का सामना करना पड़ रहा है।…(�यवधान)  

माननीय अ�य� : �ी िनिशका�त दबेु को �ी जय �काश नारायण यादव �ारा उठाए गए िवषय के 

साथ सबं� करने क� अनमुित �दान क� जाती है। 

…(�यवधान) 

माननीय अ�य� : आपक� बात हो गई। राजेश रजंन जी बोिलए। 

…(�यवधान) 
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�ी राजेश रजंन (मधेपुरा): अ�य� महोदया, बह�त-बह�त ध�यवाद। दो साल� से िबहार लगातार 

सखुाड़� से �िसत है।…(�यवधान) 11 करोड़ 36 लाख लोग सखुाड़ से परेशान ह�। िबहार के म�ुय 

मं�ी जी ने, सरकार ने आधे से भी कम सखुाड़ क� घोषणा क�, लेिकन सरकार �ारा एक भी सखुाड़ 

के िजले क� घोषणा नह� ह�ई।…(�यवधान) इसम� सरकार ने िदलच�पी नह� िदखाई।…(�यवधान) 

एक भी योजना, एक भी ऋण माफ नह� ह�आ।…(�यवधान) जहा ंतक धान �य के�� का सवाल है, 

धान का �य के�� नह� खलुा। …(�यवधान)   

HON. SPEAKER: The House stands adjourned to meet again at 2 o’clock. 

… (Interruptions) 
 

12 14 hrs  

The Lok Sabha then adjourned till Fourteen of the Clock. 
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14 00 hrs 

The Lok Sabha reassembled at Fourteen of the Clock. 

(Hon. Speaker in the Chair) 

 

MATTERS UNDER RULE 377 

 

माननीय अ�य� : माननीय सद�यगण िनयम 377 के अधीन मामल� को सभा पटल पर रखा 

जाएगा। िजन सद�य� को िनयम 377 के अधीन मामल� को आज उठाने क� अनमुित दी गई है, 

उ�ह� सभा पटल पर रखने को इ�छुक ह�, बीस िमनट के अदंर मामले का पाठ �यि�गत �प से 

सभा पटल पर भेज द�, उ�ह� मामल� को सभा पटल पर रखा ह�आ माना जाएगा, िजनके िलए 

िनधा��रत समय के भीतर सभा पटल पर �ा� हो गया है और शेष को �यपगत माना जाएगा।  

  

                                    
 Treated as laid on the Table. 
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(i) Regarding growing nilgai menace in Mandsaur Parliamentary 

Constituency in Madhya Pradesh 
 

�ी सुधीर गु�ा (मदंसौर): नील गाय व जगंली सअुर से मेर ेससंदीय �े�  के लगभग 800 गांव के 

िकसान परेशान ह� । नील गाय समूह म� आकर फसल� को चौपट करती है । इसके आतंक से �े�  

के िनवासी अपनी फसल� क� सरु�ा नह� कर पा रहे ह� व सड़क पर इनके आने से वाहन� से 

दघु�टना बढ़ती जा रही है । म� पूछना चाहता ह� ँिक �या नीलगाय के आतंक से छुटकार ेहेत ुभारत 

सरकार के पास कुछ ठोस उपाय है, इसके �या िदशा िनद�श रा�य सरकार� को िदए ह� एव ंजनता 

को फसल नकुसान हेत ुमआुवजे के �या िनद�श ह� एव ं�या भिव�य के िलए कोई ठोस ��ताव है । 
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(ii) Need to clean and undertake beautification works of the historical 
Sagar pond in Sagar Parliamentary Constituency, Madhya Pradesh 

 

�ी ल�मी नारायण यादव (सागर): मेर ेससंदीय �े� सागर के म�ुय शहर म� एक तीन सौ एकड़ 

का ऐितहािसक तालाब है िजसे सागर कहा जाता है । इस िजले का नाम भी इस तालाब क� 

िवशालता के आधार पर पड़ा है । यह तालाब 16व� सदी क� देन है । इसके आस-पास क� रौनक 

देखने लायक है । इसके चार� ओर पि�लक पाक�  बनाया जा सकता है । आजकल यह तालाब 

�दूषण का िशकार हो गया है और इसक� दगु��ध आस-पास के इलाक� म� फैल रही है । तालाब म� 

काफ� मा�ा म� गाद हो गई िजसके कारण इस ऐितहािसक तालाब क� मह�ा  समा� होती जा रही  

है । 

 सरकार से अनरुोध है िक इस तालाब क� ऐितहािसक धरोहर के मह�व को �यान म� रखते 

ह�ए इसम� �या� गाद को िनकाला जाये और तालाब के चार� ओर सौ�दय�करण करने हेत ुयोजना 

एव ं�यय के�� �तर पर िकया जाए । 
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(iii) Need to make water recharging and harvesting system mandatory in 

all the Government offices 
 

�ीमती दश�ना िव�म जरदोश (सूरत): आज देश म� पानी क� िक�लत एक बड़ी सम�या के �प 

म� उभर रही है । कई रा�य ऐसे ह� जहा ंपीने के पानी क� िक�लत �थानांतरण का कारण बन रही  

है । शहर� म� सीम�ट, कं��ट एव ंडामर के रोड बनने के कारण पानी जमीन म� नह� उतर रहा है । 

साथ ही साथ गांव� म� बा�रश का पानी के एक�ीकरण क� ओर �यान न िदये जाने के कारण वत�मान 

सरकार �ारा काफ� �य�न िकये जाने के बावजूद यह सम�या हल नह� हो पायी है । 

 मेरा सरकार से आ�ह है िक देश म� िजतने भी क� � सरकार, रा�य सरकार एव ं�थािनक 

सरकारी इकाइय� के अपने मकान, काया�लय, वयेरहाउस, गोडाउन ह�, उन मकान� म� वाटर 

रीचािज�ग एवं री-हाव�ि�टंग क� �यव�था करनी चािहए । साथ ही साथ िजतने भी नये िनमा�ण �े� के 

�ोजे�ट िकसी भी सरकारी ईकाई के पास मंजूरी के िलए आये तो उनम� वाटर �रचािज�ग एव ंरी-

हाव�ि�टंग क� �यव�था अिनवाय� क� जाये । 
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(iv) Regarding shaming of farmers in Haryana who defaulted  

on their loans 

SHRIMATI MEENAKASHI LEKHI (NEW DELHI): According to news reports, a 

Bank in Siwani region of Haryana has put up posters in public places 

displaying names and photographs of 50 farmers who have defaulted on their 

loans. The posters appeal to other banks and financial institutions to refrain 

from giving any loan or financial grant to such farmers. This act of shaming the 

farmers who have defaulted on their loan is extremely insensitive and 

inhumanly step has been taken by the banks to recover its money. Haryana 

received deficient rainfall in 2017 and most tehsils in Bhiwani district received 

either deficient or scanty rainfall. The overall sown area for Kharif crop in India 

was 165.21 lakh hectare on June 2018 as compared to 210.75 lakh hectare 

during the corresponding period in 2017. In such conditions, where farmers are 

struggling due to unfavorable market and weather conditions, it is inhumanly to 

shame them. Various legal options are available to the banks to recover their 

loans but shaming the farmers, especially when the country is grappling with 

farmer suicides, is unacceptable. The State and the RBI must give directions to 

all banks to refrain from adopting such methods. The State has to sensitize 

employees of the banks and other financial institutions to ensure that extra 

caution is exercised while dealing with such matters. 
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(v) Need to permit vending activities near railway stations 

 

�ी गोपाल शे�ी (म�ुबई उ�र): माननीय उ�चतम �यायालय ने वष� 1985 म� फेरीवाला, सड़क 

िकनार ेबैठकर अपनी जीिवका चलाने वाले इ�यािदय� के िलए िदशा-िनद�श बनाए जाने हेत ुआदेश 

जारी िकए थ ेतथा माननीय �ी अटल िबहारी वाजपयेी के �धानमिं��व काल के दौरान ससंद म� भी 

इस सबंंध म� सकारा�मक कदम उठाए गए थ े । लेिकन अभी तक इस सबंंध म� िदशा-िनद�श नह� 

बनाए गए ह� । 

 लेिकन इसके िवपरीत माननीय उ�च �यायालय के रलेवे �टेशन के 150 मीटर के दायर ेम� 

फेरीवाला इ�यािद के �ारा जीिवका चलाने वाल� पर �ितबंध लगाए जाने से सबंंिधत आदेश का 

कड़ाई से अनपुालन िकया जा रहा है, िजस कारण फेरीवाले, सड़क िकनार ेबैठकर अपनी जीिवका 

चलाने वाल� के प�रवार भखुमरी क� ि�थित म� पह�चँ रहे ह� । वे हम सांसद� से �� करते ह�-‘जाय� तो 

जाय� कहा?ँ’ 

 माननीय उ�चतम �यायालय ने वष� 1985 म� फेरीवाला, सड़क िकनार े बैठकर अपनी 

जीिवका चलाने वाले इ�यािदय� के िलए िदशा-िनद�श बनाने सबंंधी आदेश का अब तक अनपुालन 

न करना और इसके िवपरीत उ�च �यायालय के इस सबंंध म� िदए गए आदशे का तरुतं कड़ाई से 

अनपुालन करना उ�चतम �यायालय के आदेश क� अवमानना है । 

 जनसं�या िव�फोट के प�ात ् हमारा देश िनरतंर बढ़ती बेकारी क� गंभीर सम�या का 

सामना कर रहा है । बेरोजगार� क� स�ंया म� अ�यिधक विृ� हो रही है । सरकारी िवभाग� म� काटँ-

छाँट करने के कारण सरकारी नौक�रया ं िमलना किठन हो रही ह� । सरकारी �े� के उप�म 

�वैि�छक सेवािनविृ� योजना को अपना रहे ह� और अतंतः उनका िनजीकरण करने के िलए 

िविनवेश िकया जा रहा है । इसिलए सरकारी �े� के उप�म� म� नौक�रया ंनह� ह� । 

 बेरोजगारी का सामना करने के िलए �वरोजगार ही एक मा� उपाय �तीत होता है । िकंत ु

इसके िलए धन क� आव�यकता होती है, जो ��येक �यि� के पास नह� है । कुछ नाग�रक �र�शा 
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चलाकर या फेरी लगाकर या सामान बेचकर या सड़क के िकनार ेमोटर गािड़य�, साईिकल�, जूत� 

आिद क� मर�मत करके अपना जीिवकोपाज�न करने का �यास करते ह� । इन िनध�न लोग� को 

अपनी आजीिवका कमाने क� पूण� �वतं�ता होनी चािहए और उनके �यवसाय म� पिुलस या 

�थानीय �ािधका�रय� �ारा िकसी �कार का ह�त�ेप नह� िकया जाना चािहए । 

 अतः मेरा सरकार स ेअनरुोध है िक माननीय उ�चतम �यायालय ने वष� 1985 म� फेरीवाला 

इ�यािदय� के िलए िदशा-िनद�श बनाए जाने सबंंधी आदेश का त�काल अनपुालन िकए जाने और 

इस सबंंध म� माननीय उ�च �यायालय �ारा िदए गए आदेश पर �ितबंध लगाए जाने हेत ुत�काल 

सकारा�मक कार�वाई क� जाए । 
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(vi) Need to provide stipend to Ayush doctors (Homoeopathy) at par with 

MBBS doctors during internship 
 

�ी किपल मोर�ेर पाटील (िभवंडी): आधिुनक समय म� देश म� जहा ँचार� तरफ आयषु प�ित से 

इलाज कराने म� बढ़ावा िदया जा रहा है वह� सरकार �ारा आयषु डॉ�टर� िवशेषकर (हो�योपैथी) 

वाले डॉ�टर� को �िश�ण (�िश�कुाल) के दौरान दी जाने वाली धनरािश (विृ�का) Stipend 

MBBS डॉ�टर� को परिश�ण काल के दौरान दी जाने वाली धनरािश (Stipend) एक समान नह� 

है अथवा हो�योपैथी (आयषु) डॉ�टर� को कम धनरािश दी जा रही है । देश म� आयषु प�ित ही 

अ�य इलाज� (एलोपैथी) आिद क� जननी है । 

 अतः मेरा सरकार से अनरुोध है िक आयषु डॉ�टर� को िवशेषकर (हो�योपैथी) डॉ�टर� को 

MBBS डॉ�टर� के बराबर विृ�का (Stipend) देने हेत ुआव�यक कदम उठाने क� कृपा क� जाए । 
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(vii) Regarding increasing incidence of non-communicable diseases 

 
 

SHRI ANURAG SINGH THAKUR (HAMIRPUR): India is being burdened by 

increase in Non-Communicable Diseases (NCD). The long-term nature of such 

diseases put tremendous pressure on the public health care system as well as 

increase the expenditure of an individual on healthcare. If not addressed 

properly, the heavy expenditure on health will further worsen poverty. Hence, 

priority needs to be given to this health care system. Preventive care though 

early detection of the NCD is the need of the hour. It should be addressed by 

integrating early detection facilities for NCD into Ayushman Bharat thereby 

providing relief to vulnerable sections of society.  
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(viii) Regarding transfer of women employees of H.A.L. Korwa in Amethi 

district, Uttar Pradesh 
 

�ी कौशल िकशोर (मोहनलालगंज): म� के�� सरकार का �यान HAL कोरवा अमेठी म� काय�रत 

उन मिहला कम�चा�रय� क� ओर �यान आकिष�त करना चाहता ह� ँजो िपछले कई वष� से टेि�नकल 

और मेिडकल िवभाग म� काय�रत है और अपने प�रवार से दूर होने के कारण अपने प�रवार क� 

िज�मेदारी नह� उठा पा रही है िजसके कारण उनके पा�रवा�रक सबंंध भी खराब हो रहे ह� । िपछले 

कई वष� से �वयं भी और कई �तर से अपने �थानांतरण हेत ु �यासरत है िक�त ु बार-बार 

�शासिनक कारण बताकर उनका �थानांतरण नह� िकया जा रहा है िजससे वह लोग मानिसक 

तनाव म� सिव�स कर रहे ह� । 

 अतः मेरा र�ा मं�ालय से अनरुोध है िक HAL कोरवा अमेठी म� काय�रत टेि�नकल और 

मेिडकल िवभाग म� कई वष� से काय�रत मिहलाओ ंका �थानांतरण सिुवधानसुार HAL िवभाग म� 

िकया जाए । 
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(ix) Need to establish a state level University in Saharanpur,  

Uttar Pradesh 
 

�ी राघव लखनपाल (सहारनपुर):  मेर ेलोक सभा �े�, सहारनपरु मंडल म� रा�य िव�िव�ालय 

क� �थापना के प�र�े�य म� माननीय म�ुयमं�ी, उ�र �देश, योगी आिद�यनाथ जी को म�ने यह 

अवगत कराया था िक सहारनपरु नगर �े� म� ि�थत इं�टीट्यूट ऑफ पेपर टै�नोलौजी 

(आई.पी.टी.) प�रसर, रा�य िव�िव�ालय आरभं करने हेत ु उपयु� है । आई.पी.टी., 

आई.आई.टी., �ड़क� का कां�टीट्यूट इं�टीट्यूट है, जहा ंतीन साल पूव� वष� 2015 तक चलने 

वाली बी.टेक क� क�ाए ंआई.आई.टी. �ड़क� के �ड़क� कै�पस म� ही �थानांत�रत क� जा चकु�  

ह� । आई.आई.टी. क� अित�र� अनपुयोगी िबि�डंग, िजसम� करीब 25 बड़े कमर/ेभवन, ले�चर 

िथयेटर, काया�लय, �ले �ाउंड्स, इनडोर �टेिडयम, ऑिडटॉ�रयम, सभागार, कैफेटे�रया आिद 

िजनका वत�मान म� कोई उपयोग नह� हो पा रहा है, इस काय� के िलए पया�� है और िव�तार के िलए 

भूिम भी पया�� है । 

 माननीय म�ुयम�ंी जी ने िसत�बर, 2018 म� जनपद सहारनपरु म� आयोिजत एक काय��म 

म� जनिहत म� मेरा अनरुोध �वीकार कर सहारनपरु मंडल म� रा�य िव�िव�ालय क� �थापना क� 

घोषणा क� थी । यह स�ंथान मानव ससंाधन िवकास मं�ालय, भारत सरकार के अतंग�त आता है, 

िजसके कारण अि�म काय�वाही भारत सरकार के �तर से कराए जाने हेत ुउ� के सबंंध म� मेर े

अनरुोध पर मा. िदनेश शमा� जी, उप मु�यम�ंी एव ंमा. मं�ी मा�यिमक एव ंउ�च िश�ा, उ�र �देश 

ने िदनांक 26/10/2018 को सहारनपरु म� रा�य िव�िव�ालय क� �थापना के सबंंध म� माननीय 

�ी �काश जावड़ेकर जी, मानव ससंाधन िवकास मं�ी, भारत सरकार को जनपद सहारनपरु म� 

रा�य िवि�िव�ालय को इ�टीट्यूट ऑफ पेपर टै�नोलॉजी के प�रसर/भवन� म� �ार�भ िकये जाने 

के सबंंध म� अनापि�/सहमित िनग�त करने हेत ुप� भी िलखा गया है । अतः मेरा िनवेदन है िक 

जनपद सहारनपरु म� रा�य िव�िव�ालय क� �थापना हेत ुशी� सहमित िनग�त करने क� कृपा कर� । 



20.12.2018                                               68 

 
(x) Need to start air services from Satna in Madhya Pradesh 

 

�ी गणेश िसहं (सतना): भारत सरकार न े देशी हवाई उड़ान सेवा का एक नया काय��म श�ु 

िकया है, िजसके िलए देश के अंदर कई हवाई अड्डे प�रचालन हेत ुचयन िकये गये ह� । उनम� से 

एक हवाई अड्डा म�य �देश के सतना को भी शािमल िकया गया है । सतना िजला �देश का एक 

�मखु औ�ोिगक एव ंपय�टन क� �ि� से मह�वपूण� िजला है । भारत सरकार ने इस �े� को रामायण 

एव ंबौि�� टू�र�ट सिक� ट म� भी शािमल िकया है । इस �े� म� िव��तरीय �हाइट टाइगर सफारी है 

और िच�कूट एवं मैहर जैसे धािम�क �थान है । यहा ंएक इचौल आट� गैलरी है जहा ंदिुनया के 14 

देश� के कारीगर अपनी कला का अ�तु �दश�न करने के िलए ��येक वष� आते ह� । 

 भारतीय िवमानप�न �ािधकरण के साथ म�य परदेश सरकार का एक एम.ओ.यू. ह�आ है 

तब से लगातार यहा ंके हवाई अड्डे म� जहाज उतर रहे ह� । रा�य सरकार के टू�र�म िवभाग �ारा 

एक एयर टै�सी भी चल रही थी । सतना हवाई अड्डे क� लंबाई लगभग साढ़े अठारह सौ मीटर 

(1850 मीटर) है और अभी 200 मीटर तक बढ़ाये जाने ह� �थान भी है । यहां से बड़ी सं�या म� 

लोग हवाई या�ा करते ह� । अभी उ�ह� भोपाल, जबलपरु, खजरुाह� से हवाई या�ा करने के िलए 

आना-जाना पड़ता है जो िक काफ� दूर है । सतना को लंबे समय से भोपाल, िद�ली, म�ुबई एव ं

कोलकाता, बनारस के िलए हवाई सेवा से जोड़ने क� मांग होती रही है । 

 मेरी भारत सरकार से मांग है िक इस पर िवचार कर सतना से ज�द से ज�द हवाई सेवाऍ ं

श�ु क� जाए । 
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(xi) Need to provide compensation to grape farmers and exporters who 

suffered huge losses in the year 2010 
 

�ी ह�र��� च�हाण (िदडंोरी): म� सरकार का �यान 2010 के दौरान अगूंर के िनया�तक� एव ंअगूंर 

िकसान� को िनया�त स�बधंी काय� म� लापरवाही से करोड़� �पये के ह�ए नकुसान क� तरफ िदलाना 

चाहता ह� ँ। इस नकुसान के कारण कई अंगूर िनया�तक िदवािलये भी हो गये थे । इसका खािमयाजा 

अगूंर िकसान� को भी उठाना पड़ा था । इसक� सूचना के�� सरकार के पास है । इस स�ब�ध म� 

िवगत वष� से म� अगूंर िकसान� को एवं अगूंर िनया�तको को ह�ए नकुसान क� भरपाई के िलए �यास 

कर रहा ह� ँ । इस स�ब�ध म� कई के��ीय मं�ी गण ने अपनी िचंता �य� क� है और वािण�य एव ं

उ�ेग मं�ालय के उ�च अिधका�रय� के साथ बैठक भी क� है । इस स�ब�ध म� अंगूर िकसान� और 

िनया�तक� को ह�ए नकुसान म� मआुवजा स�ब�धी अनमुान �रपोट�  भी एपीडा ने ��ततु कर दी है । 

महारा�� सरकार के यहा ँ से भी सकारा�मक �रपोट�  आई है, इसके बावजूद अगूंर िकसान� एव ं

िनया�तक� को मआुवजा अभी तक नह� िमला है । 

 मेरा सरकार से अनरुोध है िक अगूंर िकसान� और िनया�तक� को 2010 म� ह�ए नकुसान के 

िलए मआुवजा िदया जाये । 
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(xii) Regarding implementation of effective policies to curb child marriage 

 
SHRI R. DHRUVANARAYANA (CHAMARAJANAGAR): I would like to draw 

the attention of the Government towards the survey report which says that the 

position of child marriage in our country is 23%.   The practice is prevalent in 

almost all the Taluks of Chamarajanagar District, Karnataka of my 

constituency, due to gaps in the laws and the implementation thereof. 

 Chamarajanagar district suffers the most from this social evil because 

this district is a backward tribal area.   From 2015 to 2018, a total of 309 child 

marriage cases have been recorded (17.5% in urban and 31.5% in rural 

areas). In many instances, after child marriage, a girl child is forced to 

discontinue her studies and play the role of an adult woman at a very early 

age.   Child marriage has a direct impact on the health of the girl child and they 

face high risk during child birth. 

 Hence, I hereby urge the Union Government, as a special case, to 

implement strong framework by integrating special programmes in the laws 

and policies to ensure the safety and rights of girl child in Chamarajanagar 

district, Karnataka.    
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(xiii) Regarding privatization of Trivandrum International Airport 

 
SHRI MULLAPPALLY RAMACHANDRAN (VADAKARA): Trivandrum 

International Airport is the first airport of Kerala and fifth international airport of 

India. It is the second busiest airport in Kerala. Besides civil operations; it 

caters to the Indian Air Force, Coast Guard and the Rajiv Gandhi Academy for 

Aviation Technology. Reportedly Global tenders have been floated for 

operation and maintenance of this high profit earning Airport. Whatever the 

objective, the fact remains that this move will greatly hike airport charges 

hitting the passengers. Many AAI employees will also be displaced. The State 

Government is not raising strong objections as they are interested only in 

ensuring that the economic benefit of privatization should reach them. Hence 

they have restricted their claim to setting up of Special purpose Vehicle or First 

Right of Refusal. I urge the Union Government to desist from this move and 

drop the disruptive idea to privatize Trivandrum International Airport.   
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(xiv) Regarding making Manipur an international tourist destination 
 

DR. THOKCHOM MEINYA (INNER MANIPUR): Manipur has a lot of Tourism 

potential - right from ancient monuments and sculptures down to modern 

tourism including Eco-tourism and Adventure tourism. The Government of 

Manipur had started a number of festivals to attract tourists both from within 

the country and abroad. The Sangai National Festival, the other festivals of 

horticulture products play important role towards the development of tourism in 

Manipur. Manipur is also the origin of the Sagol Kangei (Modern Polo) and the 

state is also known as the power house of sports. Our famous Manipuri 

classical Dance and other folk dances of the ethnic tribes are always 

mesmerizing. Hence, 1 do urge upon the Union Government and Ministry of 

Tourism in particular to extend their fullest co-operation for making the state of 

Manipur an International tourist destination.  
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(xv) Regarding Railway related issues pertaining to Mayiladuthurai 

Parliamentary Constituency of Tamil Nadu 

SHRI R.K. BHARATHI MOHAN (MAYILADUTHURAI): Train No. 16793/16794 

Rameswaram — Ayodhya - Faizabad weekly express has a stoppage at 

Kumbakonam, The people of Mayiladuthurai want the stoppage of this train at 

Mayiladuthurai also. At present, this train has stoppage only at Villupuram after 

Kumbakonam. I, therefore, request that stoppage may kindly be provided for 

this train at Mayiladuthurai.  

Lack of Coach Maintenance Facility all along the 200 kms distance 

between Villupuram and Thanjavur in the Main Line is attributed to the non-

introduction of any new long distance trains from any of the locations in this 

section. Tiruchchirappalli Division has only two such coach terminal facilities - 

one each at Tiruchchirappalli and Villupuram. Any demand for new long 

distance trains from Main Line area is denied by Railways citing non-existence 

of coach terminal facilities here. Hence passengers expect the railways to 

establish a Coach Maintenance Facility in the Main line at Kumbakonam. 

Kumbakonam has adequate railway land bank and acquirable vacant lands 

along the railway boundary with good water facility. It is one of the oldest 

identified Aadarsh stations and attract huge pilgrims and passengers of 

commercial interest. I, therefore, urge the Government for the establishment of 

Coach Terminal Facility at Kumbakonam.  
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(xvi) Regarding problems of safety match manufacturing units in 
Kovilpatti, Tamil Nadu 

 
SHRI J.J.T. NATTERJEE (THOOTHUKUDI): The safety match manufacturing 

industry, a mainstay of the economy in Kovilpatti, finds the going tough in the 

wake of Goods and Services Tax (GST) implementation. There are three types 

of safety match production. In the hand-made style, dipping of matches in wax, 

box filling, labelling and packaging are all done manually. In the second 

category, it is partially mechanized manufacturing where the dipping is done by 

machines and the box filling, label pasting and packaging are all done 

manually. The third category is fully mechanized manufacturing.  

Ten years ago, there were nearly 10,000 safety match factories 

employing nearly 7.50 lakh people. The total production was around 800 lakh 

bundles with revenue of Rs 2,000 crore per year. This has now dropped to 

nearly 1,000 units. There is an acute shortage of workers in this handmade 

sector forcing the industry to go in for modernization by importing old machines 

from China.  

The rate of GST on Handmade safety matches fixed by GST Council at 

the introduction of GST in July, 2017 was 5%. Handmade safety matches fall 

under GST HSN code number 3605 00 10. There is an urgent need for 

exemption of GST on this cottage industry. Otherwise in few years, the Hand-

made Match industries will be a specimen in Museum only. The 18% GST on 

matches has increased the production cost. A higher GST rate has resulted in 
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30 to 4O% loss. With the high GST rate, the semi- mechanized units can 

hardly compete with fully mechanized units.  

Therefore, I urge the Government to provide GST exemption for 

handmade match industries and reduce GST for semi-mechanized match 

industries from 12% to 5% and fully mechanized match industries from 18% to 

12% to save the life of 4 lakh workers of the safety match industries of 

Kovilpatti and surrounding areas. 
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(xvii) Regarding merger of Central Marine Fishing Research 

Institute with Fisheries University 
 

 SHRI GAJANAN KIRTIKAR (MUMBAI NORTH WEST): I want to raise a matter 

relating to a proposal to merge the Central Marine Fisheries Research Institute 

(CMFRI) Varsova, Mumbai Research Centre, which carries out research on 

fisheries with the Fisheries University, Central Institute of Fisheries Education 

(CIFE).  

Fisherfolk and Marine enthusiasts have opposed this move because 

CMFRI helps coastal communities with its studies on catchment areas and 

reports on potential threats to marine life. Fisherfolk are dependent on CMFRI 

for information on diversity of fish, existing stock and decreasing population. It 

will become difficult for them to get such information on a regular basis.  

Marine experts feel that the State needs its own research centre that 

provides information on marine life. 

Therefore,  I urge upon the Government to drop the proposal once and 

for all in the interest of the fishermen.  
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(xviii) Need to start construction of approved Bariyarpur - Banka railway 

line in Bihar 
 

�ी जय �काश नारायण यादव (बाकँा): िबहार रा�य के िजला-बांका, भागलपरु, मुंगेर-जमईु �े� 

क� �ामीण जनता व �े� के िवकास हेत ुब�रयारपरु-हवेली खड़गपरु-ल�मीपरु-बरहट-मननपरु एव ं

स�ुतानगंज-असरगंज-तारापरु-बेलहर-बांका नई रेल लाइन क� �वीकृित वष� 2006 म� रले म�ालय 

�ारा दी गई थी । लेिकन दखु क� बात है िक अज तक उपरो� प�रयोजना का काय� �ार�भ नह� हो 

पाया है । 

 अतः रले मं�ी से मांग करता ह� ँ िक उपरो� नई रले लाइन प�रयोजना का िनमा�ण काय� 

यथाशी� �ारभं िकया जाए । 
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14 02 hrs 

CONSUMER PROTECTION BILL, 2018 … Contd. 

 

HON. SPEAKER: Now, we shall take item No.21. 

 Hon. Minister to continue. 

उपभो�ा मामले, खा� और साव�जिनक िवतरण म�ंी (�ी रामिवलास पासवान): माननीय 

अ�य� महोदया, उपभो�ा सरं�ण िबल, 2018 पेश िकया गया है वह काफ� मह�वपूण� है। हमने 

िपछली बार बताया था िक देश म� सवा सौ करोड़ लोग� क� आबादी है, ये सभी उपभो�ा ह�, ये 

उपभो�ा िबल वष� 1986 का है, 32 वष� म� दशे का सारा िसयूएशन च�ज हो गया। देश के 

उपभो�ाओ ंम� जाग�कता आ रही है लेिकन हमारा िबल 32 वष� परुाना चल रहा है इसिलए हम 

लोग इस िबल को लाए ह�।  

इस िबल क� श�ुआत वष� 2011 म� हो गया था और उस समय इसम� सशंोधन िकया गया 

था। उसके बाद �टैि�डंग कमेटी के पास भेजा गया। �टैि�डंग कमेटी ने वष� 2012 म� अपनी �रपोट�  द े

दी, उसके बाद िबल लै�स हो गया। िबल लै�स होने के बाद जब हमारी सरकार बनी, उसके बाद यह 

िनण�य ह�आ िक यह िबल इतना परुाना है, इस पर लीगल िडपाट�म�ट स ेबातचीत ह�ई, िजस तरह से 

बीआईएस का एक नया िबल लाए थे, उसी तरीके से एक नया िबल लाया जाए। उसके बाद नया 

िबल बनाने का िनण�य ह�आ, उस िबल को वष� 2015 म� कैिबनेट म� रखा, िफर जीओएम के पास 

गया, जलुाई म� िफर कैिबनेट म� आया और वष� 2015 अग�त को लोक सभा म� पेश िकया गया। यह 

िबल ऑलरडेी �टैि�डंग कमेटी म� जा चकुा था। अग�त 2015 म� दबुारा िबल को �टैि�डंग कमेटी म� 

भेजा और �टैि�डंग कमेटी ने इसम� कोई बिुनयादी आपि� नह� िकया।   

इसे 5 जनवरी, 2018 को लोकसभा म� ��ततु िकया गया था। यह िबल नॉन क��ोविश�यल 

है, देश के क��यूमस� के िहत म� है। पहले कोई �यि� कहता था िक सामान ठीक नह� है, अ�छा 

नह� है तो वह खरीदने के बाद क�पल�ट करता था, इसके बाद क��यूमर कोट�  जो फोरम कहलाता 
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है, के मा�यम से कार�वाई क� जाती थी। इस िबल म� सीसीपीए, स��ल क��यूमर �ोटे�शन 

अथॉ�रटी क� �यव�था क� गई है।  मान लीिजए, िकसी क� गाड़ी का इंजन खराब है, तो एक ही 

गाड़ी का इंजन खराब नह� होगा, पूर ेलॉट का खराब होगा इसिलए �लॉिसज़ ए�शन अथॉ�रटी के 

पास रहेगा। क��यूमर कोट�  म� अगर आपस म� कह� कं�ोवस� होती है तो कह सकते ह� �यूिडिशयल 

मामले को सॉट� आउट कर िलया है। �लॉिसज़ ए�शन के तहत कोई चीज खरीदने से पहले, 

खरीदने के समय या खरीदने के बाद तीन� म� अथॅा�रटी को अिधकार होगा। 

 क��यूमर कमीशन तीन लैवल पर है, एक िडि���ट लैवल पर है, एक �टेट लैवल पर है 

और एक नेशनल लैवल पर है। बीस लाख पर पहले िडि���ट लैवल था, अब इसे बढ़ाकर एक 

करोड़ कर िदया है। एक करोड़ पर �टेट लैवल था, अब इसे बढ़ाकर दस करोड़ कर िदया है। दस 

करोड़ से ऊपर नेशनल कमीशन, एनसीडीआरसी देखने का काम करगेा। हमने इस तरह स ेबह�त 

सरल �ि�या कर दी है।  

पहले कोई आदमी जहा ंसामान खरीदता था, वह� से ही क�पल�ट कर सकता था। अब वह 

अपने घर से भी क�पल�ट कर सकता है। इसम� वक�ल क� कोई ज�रत नह� होगी। मीिडएशन का 

�ावधान भी रखा है, आपस म� समझौता भी कर सकते ह�। क��यूमर के प� म� यिद  हाई कोट�  या 

लोअर कोट�  से फैसला हो गया तब िवरोधी को नेशनल कोट�  या कमीशन म� जाने का अिधकार नह� 

रहेगा। इसम� ई-फाइिलंग क� भी �यव�था क� गई है। 21 िदन के अंदर यिद सनुवाई नह� होती है तो 

ऑटोमेिटक क�पल�ट एडिमट कर ली जाएगी।  

इसम� िमसलीिडंग एडवटा�इजम�ट क� भी बात आई थी। अब भी इस तरह क� एडवटा�इजम�ट 

िनकलती रहती ह� िक  तीन िदन म� बाल उगा लो, छ: महीने म� लंबाई बढ़ा लो। इसके बार ेम� �ट�िडंग 

कमेटी ने कहा था िक सैले�ेटीज़ को जेल क� सजा होनी चािहए, दो साल और बाद म� पांच साल 

होनी चािहए। यह �ट�िडंग कमेटी क� �रकम�डेशन थी जबिक अ�य जगह सैिलि�टीज़ के िलए ऐसा 

नह� है। हमने इसम� तीन कैटेिगरीज़ रखी ह�,  यिद  कोई आदमी एडवटा�इजम�ट देता है और वह 

चीज गलत है तो वह दोषी है, दूसरा यिद  कोई एडवटा�इजम�ट को गलत ढंग से छापता है तो वह 
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दोषी है, तीसरा  यिद कोई सैले�ेटी, जो चीज नह� िलखी है, उसे बोलता है तो वह दोषी है। हमने 

जेल क� सजा को हटाकर जमुा�ना रखा है।  

इसके अलावा वीिडयो का�ं� िसंग के मा�यम से सनुवाई हो सकती है। डायर�ेट सैिलंग क� 

�यव�था क� गई है। हमने कहा है िक  जहा ंसे सामान खरीद�, िबल देना अिनवाय� होगा और एक 

महीने के अदंर सामान को वापस िकया जाएगा। यह िबल नॉन क��ोविश�यल है। इसम� िजतने लोग� 

के सझुाव आए ह�, हमने सबको एडॉ�ट िकया है। यिद अभी भी कोई सझुाव देना चाहे तो हम खलेु 

िदमाग से िवचार कर�गे। इसम� कोई मामला सरकार का नह� है, पोिलिटकल नह� है। यह �ोड�ट 

लाएिबिलटीज़ का मामला है, िमलावट का मामला है। िमलावट दो तरह क� होती है, एक 

एफएससीसीआई देखता है और एक हम देखते ह�। इन सब चीज� को देखकर ही यह िबल लाया 

गया है। इसम� आठ चै�टस� ह�। 

उनम� पहला चै�टर अथॉ�रटी के सबंंध म� है। दूसरा चै�टर कं�यूमर िड��यूट �रजो�यूशन 

कमीशन के सबंंध म� है। तीसरा चै�टर मीिडएशन के सबंंध म�, चौथा चै�टर �ोड�ट लाइिबिलटी के 

सबंंध म� और अनफेयर �ेड �ैि�टसेज के सबंंध म� ‘आठवा’ं है । कुल िमलाकर यही सब है और यह 

बह�त ही मह�वपूण� िबल है।  

महोदया, म� आपसे आ�ह क�ंगा िक इस िबल पर सभी सद�य अपना सझुाव द� और इस 

िबल को ज�द से ज�द पास िकया जाए। इ�ह� श�द� के साथ म� आपको बह�त-बह�त ध�यवाद देता 

ह�ं। 

HON. SPEAKER: Motion moved: 

“That the Bill to provide for protection of the interests of 
consumers and for the said purpose, to establish authorities for 
timely and effective administration and settlement of consumers' 
disputes and for matters connected therewith or incidental thereto, 
be taken into consideration.” 
 

… (Interruptions) 
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SHRIMATI PRATIMA MONDAL (JAYANAGAR): Madam Speaker, I rise to 

speak on the Consumer Protection Bill, 2018 which was enacted  originally in 

the year 1986. 

 Madam, the emergence of global supply chain, rise of  global trade, and 

rapid development of e-commerce have led to a new delivery system for goods 

and services and also provided new options and opportunities for consumers. 

Equally it has rendered the consumers open to new forms of unfair trade and 

unethical business practices. … (Interruptions) 

Misleading advertisements, tele-marketing, multi-level marketing, direct 

selling, and e-commerce have created new challenges to consumer protection 

that will require appropriate redressal to prevent consumer detriment. It is, 

therefore commendable that the Government has embarked on modernising 

the legislation on consumer protection thus keeping pace with the changes in 

market to ensure fair, equitable and consistent outcomes for consumers. … 

(Interruptions) 

Madam, Consumer Protection Bill, 2018 seeks to replace the earlier Act 

in order to address the emerging consumer concerns in the present-day 

scenario. The Bill enforces consumer rights and provides a mechanism for 

redressal of complaints regarding defects in goods and deficiency in services. 

Consumer Dispute Redressal Commission will be set up at the District, 

State and national levels for adjudicating consumer complaints. Appeals from 

the District and State Commission will be heard at the next level, and from the 

National Commission by the Supreme Court. … (Interruptions) 
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The Bill sets up a Central Consumer Protection Authority to promote, 

protect and enforce consumer rights as a class. It can issue safety notices for 

goods and services, order refunds, recall orders, and rule against misleading 

advertisements. The Bill has several provisions aimed at simplifying the 

consumer dispute adjudication process of the consumer dispute redressal 

agencies besides enabling consumer to file complaints electronically. … 

(Interruptions) 

Madam, the Bill sets up the Consumer Dispute Redressal Commission 

as  quasi-judicial body to settle the dispute. The Bill empowers the Central 

Government to appoint the members to this Commission but the Bill does not 

specify that the Commission will have a Judicial Member. If the Commissions 

were to have members only from the Executive, the principle of separation of 

powers may be violated. … (Interruptions) 

The Bill confers power upon the Central Government to appoint, remove, 

and prescribe conditions of service for Members of the District, State, National 

Consumer Disputes Redressal Commissions. But the Bill leaves the 

composition of the Commission to the Central Government. Madam, this can 

affect the independence of these quasi-judicial bodies. … (Interruptions) 

The Bill sets up the Consumer Protection Councils at District, State, and 

national level as advisory bodies. State and National Councils are headed by 

the Minister-in-Charge of Consumer Affairs. But the Bill does not specify whom 

the Councils will advise. If the Councils advise the Government, it is unclear on 

what capacity such advice will be given. … (Interruptions) 
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 Madam, the Bill proposes severe penalty for the manufacturers and the 

service providers for false and misleading advertisement including a fine of up 

to Rs. 50 lakh and jail up to five years. However, the implementation process 

needs clarity. … (Interruptions) 

14 15 hrs  

At this stage, Shri Ravneet Singh and some other hon. Members  
came and stood  on the floor near the Table. 

 
What is misleading and who will define what is misleading? Explicit 

guidelines may be required for ascertaining what is misleading and what is not. 

 Madam, the Bill states that penalty can be imposed on the endorser who 

could be a celebrity. But the provision of imprisonment is not applicable to the 

endorsers. … (Interruptions) Celebrities are not liable to the jail term under this 

Bill and will also be protected by the indemnity bond that they sign with the 

brand. 

 The Bill further states that penalty has to be determined as per the 

population, the area affected by offences, frequency and duration of offences, 

vulnerability of the class of persons likely to be adversely affected and the 

gross revenue generation from the sales. … (Interruptions) It states that no 

endorser will be liable to a penalty if he or she has exercised due diligence to 

verify claims. … (Interruptions)  

Madam, there is no clarity on how an endorser can verify due diligence. 

This can create regulatory loopholes and keep the celebrity out of the purview 

of the prescribed penalty. … (Interruptions) 
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 Madam, on the one hand, this Bill has severe penalty provision for the 

endorsers and on the other, it is giving them a route to get away because the 

clause of due diligence will act in their defence. … (Interruptions) This clause 

appears to negate the penalty provisions of this Bill and may not serve the 

purpose for which it has been proposed. 

 Madam, the Bill puts the onus on celebrity to verify the correctness of 

claims regarding the goods and services before endorsing the same. … 

(Interruptions) If they fail to do so, celebrities may be prohibited for  making an 

endorsement of  any product or service for one year, extendable to three years 

for every subsequent contravention. It will act as deterrent for a number of 

manufacturers when it comes not just to communication but more importantly, 

adulteration of products. … (Interruptions) 

 Madam, the other hurdle with implementation and the concept of 

misleading is that there is no repository of information where the consumers or 

celebrities can verify the claims. … (Interruptions) Where will the consumers go 

if they have a specific query? Many consumers now do that on social media 

and some brands do respond. But what  is the recourse for consumers when 

brands do not respond? … (Interruptions) How can the consumer verify that 

what  a brand is claiming is genuine. Even the celebrities cannot verify the 

same if the consumer cannot do so. … (Interruptions) A formal reservoir of 

knowledge on products and brands would be necessary where the consumer 

can verify the claims. 
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 Lastly, Madam, considering the impact of celebrity endorsement on 

consumer, consumer choices situation is more damaging in case of 

advertisement of food products because this can impact on public health. … 

(Interruptions) 

 Madam, some of the popular food and beverage high in salt, sugar or fat 

content which have been endorsed by the celebrities including products like 

noodles, potato chips and digestive biscuits, etc. some of these have often 

been positioned as healthy food alternative. … (Interruptions) 

 Madam, people tend to see only positives highlighted in any 

advertisement and not the potential negative impacts. For  example, for  

noodles, it is advertised as a wholegrain food with real vegetable. Nowhere it is 

mentioned that instant noodles have high salt and fat contents. 

 Madam, celebrities or endorsers may also not be able to understand the 

scientific composition of the food products and the science behind the claims. 

… (Interruptions) Therefore, to deal with a situation like this, it may be a better 

option to ban the celebrity endorsement completely. … (Interruptions) 

 With this Madam, I, on behalf of my Party, support the Bill with the hope 

that the hon. Minister will consider my points that I have raised here. Thank 

you. 
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SHRI TATHAGATA SATPATHY (DHENKANAL): Hon. Speaker Madam, 

although I do not feel like speaking in this disturbance, it is very kind of you to 

have permitted me. … (Interruptions) I take this opportunity to just focus on 

one aspect of the Consumer Protection Bill 2018. There is a saying in English 

that the proof of the pudding is in eating. … (Interruptions) But if you have not 

added sugar to the pudding, then obviously you do not need any proof. In that 

breath, I would like to question the very existence of this House. … 

(Interruptions)  

For example, earlier this week, the Government brought forward the 

New Delhi International Arbitration Centre Bill. I was reading that Bill and the 

major reason shown in the Bill for bringing it forward was that it was not 

functioning properly, so the Government wanted to amend the Bill and amend 

the way it was working. … (Interruptions) Parliament passes laws; we sit here 

and we get various amendments and various Bills and we pass all that. But do 

we have any post-legislative impact assessment system in this country? … 

(Interruptions) After we pass a law, is there any such system? It is not against 

any party; it is not a political thing; but as a system of governance, after a Bill is 

passed and a law is made, there is no post-legislative assessment system in 

this country and we do not really come to find out what has happened to the 

bills that we are passing. … (Interruptions)  

Take for example, the GST. Now, this Government has realized, seeing 

the colleagues here in the well of the House and what the people have opined, 

that two things, first the demonetisation and secondly GST, have actually 
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crippled this Government, crippled the political party and all the goodwill that 

they had gained in 2014 has been washed away. So, it is a question of how we 

assess the work we are doing in this House. Now, you have this agrarian crisis 

for which so many people are going overboard in different States and 

everybody is vying with each other on loan waivers, not taking into account 

how that is going to affect the economy of this country. … (Interruptions) 

As the hon. Minister just pointed out, this Bill is coming up in this House 

after a long period of 32 years. We have no sunset provision in this Bill. 

Consumer rights is something that needs updation at regular basis. … 

(Interruptions) For example, the last time this Bill was brought in, there was 

virtually no e-commerce happening in India; you did not have Amazon; you did 

not have Flipkart; you did not have so many e-commerce companies operating 

in this country. … (Interruptions) It is difficult to shout above this lady. … 

(Interruptions) I accept defeat. Hon. Speaker Madam, should I continue or 

should I stop? … (Interruptions) 

HON. SPEAKER: You can speak; you don’t have to shout. 

SHRI TATHAGATA SATPATHY : It is really difficult.… (Interruptions) 

HON. SPEAKER: You speak with your speed and tone and we can hear it. 

Don’t give ear to that. I can’t help it. 

… (Interruptions) 
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SHRI  TATHAGATA  SATPATHY : The sunset system that I was talking about 

is required because certain Bills need regular updation. There should be a 

built-in clause by which every five years the Bill would expire of its own accord. 

… (Interruptions) 

 Madam, I cannot do this any more. … (Interruptions) 

HON. SPEAKER: This is not allowed. Please return to your seat. 

… (Interruptions) 

HON. SPEAKER: This is not proper. You cannot do like this. 

… (Interruptions) 

HON. SPEAKER:  You cannot go to that seat. You can go to your seat. 

… (Interruptions) 

HON. SPEAKER: You do it but you go to your seat. This is not proper. 

… (Interruptions) 

HON. SPEAKER: You know it better. Sorry, this is not the way. 

… (Interruptions) 

SHRI TATHAGATA SATPATHY : Madam, I want to put it on record that I have 

no opposition to them. I empathise their cause. … (Interruptions) I empathise 

with your cause but this is not the way it is done. 

 Under the sunset provision I was speaking about, certain laws like the 

Consumer Protection Bill, for example, would come up for a review in the 

House so that the House gets to assess what has been the impact of the 

legislation that has been passed here. … (Interruptions) 
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 Another objection that I have is this. The Minister said that this is a non-

controversial Bill. … (Interruptions)I do not agree that this is a non-

controversial Bill primarily because it deals with the district-level, State-level 

and the national-level courts. You have a provision built into the Bill whereby 

you decide what are the qualifications required to be a presiding officer and 

what are the qualifications required to be a member of the court. … 

(Interruptions) First of all, the Central Government has tried to damage the 

federal system by taking up on its own shoulders all the powers of the States. 

They are saying that qualification of every member – which means, district-

level, State-level, and national level – and presiding officer will be decided by 

the Union Government. … (Interruptions) They should see the light of the day. 

The light of the day says that very soon they may have to change their seats. 

… (Interruptions) By the time that happens and some other party comes to 

power, you are creating an evil and handing it over to a set of people whom 

you may not like. So, let it be made very clear that you do not infringe on the 

federal structure. … (Interruptions) The members and presiding officers of 

district-level and State-level courts should ideally be nominated by the State 

Governments; the Centre should focus only on the national-level courts. … 

(Interruptions) 

 The other objection that I have – and which disturbs me- is that we are 

giving power to the executive bureaucracy by leaving everything to rules. It 

should have been built-in here in the Bill who can man and preside over these 

courts. … (Interruptions)Giving that authority to the Executive is a very wrong 
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decision. I hope that the Government would have the good sense at this stage 

– since they are seeing the perils of upsetting the common man – first to build 

in a sunset provision in this law of five years, after which this Bill should come 

back to Parliament for a re-assessment and maybe amendments; and 

secondly to leave the powers to the States so that the federal structure 

remains unharmed. … (Interruptions) Do not harm the federal structure. 

Thirdly, do not give the authority to the bureaucracy. Clarify here in this Bill 

what are the requirements. … (Interruptions) If I want to come to Parliament, I 

have to prove that I am more than 25 years of age and prove my qualification 

so that my leadership has trust in me and believes that I fulfil the requirements. 

… (Interruptions)  

But here, we are not clarifying that.  Similarly, for any job that you seek 

you have to have some basic qualifications. That should have been built into 

this Bill and not building that into the Bill is a huge mistake.  I hope the hon. 

Minister will be sporting enough, he is a free-minded and a very rational 

person, to take back the Bill and bring forth a new Bill with amendments which 

addresses these issues. … (Interruptions) 

 Thank you, Madam. 
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�ी �हलाद िसहं पटेल (दमोह) : माननीय अ�य� महोदया, म� उपभो�ा संर�ण (सशंोधन) 

अिधिनयम, 2018 के समथ�न म� बोलने के िलए खड़ा ह�आ ह�।ँ  

 सरकार ने इस िबल म� िजतने भी संशोधन िकए ह�, म� उनम� तीन बात� क� सराहना करना 

चाहता ह�।ँ …(�यवधान) पहला, िजले म� उपभो�ा फोरम क� जो साम�य� थी, उसको बढ़ाने का 

काम िकया गया है। म� इस बात के िलए सरकार का ध�यवाद करता ह�।ँ …(�यवधान)  म� िस�ांतत: 

इस कानून का समथ�न करने के िलए इसिलए भी खड़ा ह� ँ िक जब कभी हम िकसी उपभो�ा के 

अिधकार क� बात करते ह�, तो सबसे पहली बात यह आती है, जैसे अगर कोई दूध म� पानी िमला 

द�, तो लगता है िक उसने एक नैितक अपराध िकया है, नैितक गलती क� है। …(�यवधान) हमार े

समाज म� यह िगरावट देखने को िमलती है। लेिकन उसी दूध म� कोई ऐसी चीज िमला दी जाए, जो 

आम आदमी के �वा��य को �भािवत कर,े तो यह िनि�त �प से अपराध है। मझेु लगता है िक जब 

भी हम उपभो�ा सरं�ण क� बात करते ह�, तो पूरा सदन और देश इस बात को �वीकार करगेा। 

कुछ लोग ऐसे होते ह�, जो मू�य� म� िगरावट लेकर आते ह�, लेिकन वे अपराध नह� होते ह�। 

…(�यवधान) जैसा िक म�ने दूध म� पानी िमला देने का उदाहरण िदया, हो सकता है िक यह एक 

सामािजक अधोपतन का कारण हो, लेिकन अगर उसम� कोई ऐसी चीज िमला दी जाए, जो हमार े

�वा��य को �भािवत कर,े तो मझेु लगता है िक यह एक अपराध है। …(�यवधान)  इस ि�थित म� 

सरकार दखल देना श�ु करती है। …(�यवधान) इसिलए जब तक सामािजक मू�य थोड़ा-बह�त 

गड़बड़ होता है, तब तक कभी कानून बनाने क� नौबत नह� आती है। …(�यवधान) लेिकन जब हम 

कानून बनाने के िलए बैठते ह�, तो हम� इन बात� पर भी िवचार करना पड़ेगा िक वा�तव म� िकस 

सीमा के भीतर हम समाज को उस म� इंवॉ�व करना चाहते ह�।  

 हमार ेपास िजला उपभो�ा फोरम ह�। …(�यवधान) हमार ेपास �ांतीय �तर के उपभो�ा 

फोरम के मंच ह� और यह के��ीय �तर पर भी है, लेिकन अभी तक हमने कभी यह नह� माना िक 

हम वा�तव म� केवल इसके आिथ�क पहलओु ंको ही देख�गे। हमने यहा ँपर आिथ�क सीमाओ ंको 

बढ़ाया है। …(�यवधान) चाहे िजले का मामला हो, चाहे �देश का मामला हो, चाहे रा��ीय �तर पर 



20.12.2018                                               92 

 
आपने जो दस करोड़ �पये क� सीमा बढ़ाई है, म� उसके िलए �दय से सरकार का अिभनंदन करता 

ह�ं िक वा�तव म� उसने एक बड़ा काम िकया है।  

 अ�य� जी, म� आप से यह भी िनवेदन करता ह� ंिक हम जब भी ऐसे कानून� पर िवचार कर�, 

तो हम� इन बात� क� भी िचतंा करनी चािहए िक वा�तव म� सामािजक मू�य� के िगरने पर �या िसफ�  

सरकार ही िचंितत होगी? �या वा�तव म� यह प�रि�थित नह� आनी चािहए िक यह सदन एकजटु 

हो? यह उपभो�ा का जो अिधकार है, यह मामूली अिधकार नह� है। …(�यवधान) अगर म� कोई 

सामान खरीदन ेके िलए जाऊं और मेर ेसाथ उसक� क�मत म� कुछ दरुाव हो, यह अपराध क� �ेणी 

म� नह� आता है। लेिकन अगर मेर ेसाथ छल हो जाए, अगर मेर ेसाथ ऐसा �यवहार हो, जो वा�तव 

म� सार ेसमाज को नकुसान पह�ंचाएगा, तो मझुे लगता है िक सरकार का दखल उसम� ज़�री होता 

है। इस नाते म� मानता ह� ंिक उपभो�ा का संबंध िसफ�  लेने और देने वाले का नह� है। …(�यवधान)  

उपभो�ा के भरोसे को बढ़ाने वाला होता है िक वा�तव म� हमारा भरोसा घटेगा या हमारा भरोसा 

बढ़ेगा।  

अ�य� जी, इसिलए समाज म� जब भी ईमानदारी के साथ म� यह बता�व होता है, तो कह� 

जाकर िवकास के पैमाने भी बदलत ेह�। …(�यवधान) मझेु लगता है िक िकसी दकुानदार के ऊपर, 

िकसी बेचने वाले के ऊपर, िकसी बनाने वाले के ऊपर, मेरा भरोसा है, एक उपभो�ा का भरोसा 

है, तो आप यह बात मानकर चिलए िक यह िवकास म� सकारा�मक योगदान दतेा है। …(�यवधान) 

यह देश क� साख का सवाल भी है। बात िसफ�  यह� पर नह� �कती है। बात इसके आगे भी जाती है 

िक म� सतं�ु ह�ं एक उपभो�ा के नाते। …(�यवधान) दूसरी तरफ एक पूरा समाज इस बात के िलए 

आ��त होता है िक वा�तव म� जो बना रहा है, जो दे रहा है या जो बेच रहा है, उसके बीच का जो 

सबंंध है, वह एक मानवीय सबंंध है। …(�यवधान) उसके अलावा अगर कोई ऐसी गलती करता है, 

तो एक बात आप मानकर चिलए िक जब सरकार उसम� दखल देती है, तो सरकार के अपने पैमाने 

होते ह�। …(�यवधान) इसिलए मझेु लगता है िक इस कानून म� िजस �कार िजला �तर पर धनरािश 

को बढ़ाने का काम िकया गया है, िजस �कार �देश �तर पर िकया गया है, रा��ीय �तर पर जो 
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प�रि�थितया ंबनी ह�, म� आपको इसके िलए बधाई और ध�यवाद देता ह�ं। …(�यवधान) म� मं�ी जी 

का भी आभार �य� करता ह�।ं …(�यवधान) म� इस िबल का समथ�न करते ह�ए अपनी बात समा� 

करता ह�।ं बह�त-बह�त ध�यवाद। 
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�ी मधुकरराव यशवतंराव कुकडे (भ�डारा-ग�िदया) : माननीय अ�य� महोदया, सरकार �ारा 

लाए गए उपभो�ा सरं�ण िवधेयक, 2018 का म� समथ�न करता ह�।ं  

 महोदया, इस िबल के अदंर सभी बात� सही कही गयी ह�, लेिकन िकसान� के िहत क� बात 

नह� कही गयी है।…( �यवधान) बाजार सिमितया ंऔर सरकारी के��� म� िकसान धान, गेह�,ं फल 

और सि�जयां बेचते ह�, वहा ंइलेि��क काटं� क� �यव�था न होने से िकसान� को लूटा जाता है। 

माननीय मं�ी जी से िनवेदन करना चाहता ह� ं िक िजतनी बाजार सिमितया ंह�, िजतने भी सरकारी 

गोदाम ह�, वहा ंइलेि��क काटें क� �यव�था होनी चािहए, िजससे िकसान� को राहत िमलेगी। इस 

िबल से पूर ेदेश के िकसान� को बह�त उ�मीद है।…( �यवधान) बाजार सिमितय� म� इलेि��क कांटे 

न होने से एक तौल पर दो-तीन िकलो�ाम तक धान क� लूट हो जाती है, िजससे िकसान क� जेब 

कट रही है। हम देश के िकसान� का कज� माफ कर रहे ह�। िकसान� को राहत देने के िलए यह 

�ावधान इस िबल म� लाना चािहए। 

 महोदया, पूर ेदेश म� एक कानून होना चािहए, �य�िक पूरा भारतवष� एक है। हमार ेहर कानून 

का कायदा ऐसा होना चािहए, एक जैसे िनयम होने चािहए और हर �यि� को उसके तहत सरं�ण 

िमलना चािहए। …( �यवधान) लेिकन एक �यि� गजुरात म� माल बेचता है तो वहा ं का कानून 

लगता है, हमारी मांग है िक क�मीर से क�याकुमारी तक और म�ुबई से कोलकाता तक एक कानून 

होना चािहए। हम भारत माता क� बात करते ह�, राम मंिदर बनाने क� बात करते ह�। इस िबल को पूर े

देश म� एक समान �प से लागू करना चािहए, तभी देश िजदंा रहेगा। आज िजला अदालत� म� 

मूलभूत सिुवधाओ ंका अभाव है। यिद कोई िशकायत करता है तो उसक� कोई सनुवाई नह� होती 

है…( �यवधान)। रलेवे म� घिटया खाना िदया जाता है। हजार� या�ी उसक� िशकायत करते ह�, 

लेिकन कुछ नह� होता है। सरकार को इस पर कार�वाई करनी चािहए। िव�ापन आते ह� िक सुदंर 

बना द�गे, मोटापा कम हो जाएगा, घटुने का दद� कम हो जाएगा, लेिकन उन दवाइय� से कुछ नह� 

होता है।…( �यवधान) कोई भी उपभो�ा इसके िलए िशकायत नह� कर पाता है, �य�िक  उसको 

इसक� जानकारी नह� है। दूध म� िमलावट हो रही है, इसक� सब को जानकारी है। दूध म� िमलावट 
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होती है। सरकार को दूध क� िमलावट रोकनी चािहए, �य�िक यह ब�च� के िलए घातक है। फल� 

को केिमकल से पकाया जाता है, तरबूज म� रगं और मीठापन िमलाया जाता है, �या हम उसको 

रोक पाए ह�? …( �यवधान) म� आपसे अनरुोध करता ह� ं िक पूर ेदेश के अदंर अदालत� का ढांचा 

अ�छा होना चािहए। हम यह कहते आए ह� िक राजनैितक तौर पर िनयिु� मत क�िजए, जो 

हािशयार ह�, उनक� िनयिु� क�िजए। हम पॉिलिटकल िनयिु�या ंकरते ह� और पॉिलिटकल �यि� 

अपने �वाथ� के िलए कार�वाई नह� करता है।…( �यवधान) हम� यह �यास करना चािहए िक जो 

हमारा कानून है, वह पूर ेदशे म� एक समान �प स ेलागू हो। म� िफर से अपनी पाट� क� ओर से इस 

िबल का समथ�न करता ह�।ं ध�यवाद। 

  



20.12.2018                                               96 

 
SHRI RAHUL SHEWALE (MUMBAI SOUTH CENTRAL): Thank you, Madam 

Speaker, for giving me the opportunity to speak on an important Bill brought by 

the Government before this august House to protect the rights of consumers. I 

stand to support the Bill, but I have some points for the kind consideration of 

the Government. 

 This Bill enumerates several consumer rights, among which, the first is 

the right to be informed about the quality of the goods; the second is the right 

to be protected against the marketing of goods which are hazardous to life; 

and the third is the right to spread awareness amongst the consumers to 

ensure an informed healthy diet for the people. To fulfil this objective, it is 

important to make the consumers aware of the salt, sugar and trans-fat content 

with appropriate labels which indicate the level of these ingredients in the 

packaged food items.  

In addition to this, Madam, I suggest that colour codes must be used to 

indicate the levels as high, medium and low on the packaged food items.  

Unless this is done, consumers cannot make an informed decision about 

the goods they consume. The Bill only addresses the issue of false or 

misleading advertisements, the liability of product sellers and product 

manufacturers regarding the labelling of goods in general … (Interruptions). 

So firstly, we need to make it mandatory for the manufacturers and 

sellers through this Bill, to include the levels of salt, sugar and trans-fat failing 

which appropriate penalty must be imposed. Only when this is included, we will 

truly respect the rights of the consumers as given in the Bill … (Interruptions). 
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Secondly, the provision to constitute the Central Consumer Protection 

Council under clause 3 of the Bill consisting of the Minister-in-charge of the 

Department of Consumer Affairs as the Chairperson is supposed to be an 

advisory body. The Council will advise on promotion and protection of 

consumer rights. I believe that it is inappropriate for the Executive to be 

advising on the subject. Instead, experts must be compulsorily appointed to the 

Council to perform the advisory function… (Interruptions).  

Similar is the case with the State and District Consumer Protection 

Councils where the implementing authorities are to perform advisory roles. 

Further, the Bill does not specify whom the Councils will render the advice to… 

(Interruptions). 

The Bill proposes to establish Consumer Disputes Redressal 

Commissions at District, State and National levels. These Commissions are 

quasi judicial bodies and they have been conferred with the powers of a civil 

court. The Bill specifies that the Commissions shall be headed by a President 

and will comprise  two other members… (Interruptions).  

However, the Bill does not prescribe the minimum judicial qualifications 

of the President or members, which is in contrast to the 1986 Act which 

specified that the District, State and National Commissions shall be headed by 

a person qualified to be a District Judge, High Court judge and Supreme Court 

Judge respectively … (Interruptions). The qualifications have been left to the 

Central Government to specify. Madam Speaker, this amounts to excessive 

delegation of power.  To maintain separation of powers, it is essential to have 
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judicial members in the proposed Commissions and it should be clearly 

included in this Bill … (Interruptions). 
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SHRI E.T. MOHAMMAD BASHEER (PONNANI): Madam, I thank you for 

giving me this opportunity … (Interruptions). 

 Madam, this Bill is much needed but I have my own doubts whether this 

Bill is fully equipped for meeting the challenges arising out of the emerging 

global market, supply chain, on-line trade and such other things.  E-commerce 

is also developing but in that area also I have my own doubts that the Bill is not 

sufficient to meet the challenges … (Interruptions).   

 Madam, even though we call the consumer as the king, he is exploited 

like anything.  They are cheated also in many ways.  The Consumer Redressal 

Commission at the district, State and at the national level is a good move.  I 

welcome that suggestion … (Interruptions).   

 As regards misleading advertisements, it is a very important thing.  A lot 

of magical remedy advertisements are coming in a big way and the consumer is 

misled by them.  I hope the clause in this particular Bill may prevent such kinds 

of things… (Interruptions). 

  Madam, inclusion of on-line products is also a welcome suggestion.  A 

lot of cheating is going on in this way also … (Interruptions).   

  As regards negative side of the Bill, I have to say that the clause dealing 

with the on-line fraud is not sufficient to meet the challenges.  In the Digital 

Consumer Insight Report, it is stated that a lot of cheating is taking place … 

(Interruptions).   

  Madam, one clause is dealing with the warning of consumer health 

aspect but I would like to say that there are a lot of loopholes in that clause.  
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The manufacturers can escape through these loopholes.  The grievance 

redressal mechanism should be strengthened to avoid delays … (Interruptions).   

Towards the end, I would like to say that the consumer must be able to 

fight cases.  It is a process of delay now.  An illiterate person may not be in a 

position to arrange lawyer for this … (Interruptions).   

Finally, selling of goods after the expiry date is also a problem.  

Unfortunately, a poor consumer is not in a position to understand that.  All these 

things have to be included in that.  Only then, this Bill will be a perfect one … 

(Interruptions).  

In the end, I would like to say that it is not meeting all the challenges 

… (Interruptions). 
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DR. P.K. BIJU (ALATHUR): Madam Speaker, thank you for giving me this 

opportunity to participate in the discussion on this Bill.  

Madam, India is a consumer country. We have 130 crore people and is 

the second largest market in the world. This Bill seeks to replace the 

Consumer Protection Act, 1986. The Bill seeks to enforce consumer rights and 

provide for a mechanism for redressal of complaints and correct deficiencies in 

goods and services. According to one of the provisions of the Bill, a Consumer 

Dispute Redressal Commission will be set up at the district, State and national 

levels for adjudicating consumer complaints. According to the 1986 Act, a 

Supreme Court judge at the national level, a High Court judge at the State 

level and a District judge at the district level was made a part of this 

mechanism. But according to the provisions of the Bill the presence of the 

judiciary has been completely changed.  

We all know that the RBI is presently headed by a historian, but in case 

of consumers, the Commission is sought to be headed by a Government 

servant. I doubt if that will provide a proper remedy for complaints made by 

consumers. I would like to raise this issue that the presence of people from the 

judiciary is very much necessary in different Commissions for common people 

to get justice and benefit. 

 The other point is about online trading. The volume of online trading is 

increasing every year. What steps have been proposed to control this market? 

How does the Government propose to protect consumers from frauds in the 

online market? How can online trading frauds can be detected and how can 
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the rights of consumers be protected? No such provision to control online 

trading is visible in this Bill.  

 With these words, I support the Bill.  

 Thank you.  
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�ी कौशले�� कुमार (नालंदा): मैडम, आपने मझुे उपभो�ा सरं�ण िवधेयक 2018 पर चचा� म� 

भाग लेने का मौका िदया, इसके िलए म� आपको ध�यवाद देता ह�।ं  

 यह एक मह�वपूण� िवधयेक है। 32 साल पहले उपभो�ा सरं�ण कानून 1986 म� बना था, 

तब से आज तक  इसम� काफ� बदलाव ह�आ है।…(�यवधान) अब बाजार उ�नत हो चुका है। वैि�क 

बाजार, चाहे रा��ीय �तर पर हो, या अतंरा���ीय �तर पर हो, ई-कामस� का उपभो�ा बाजार हो, 

सभी �कार क� अ�छाइय� के साथ कुरीितया ंभी आ गई ह�। उपभो�ाओ ंके मामल� के िनपटार ेम� 

देरी हो रही है।…(�यवधान) नई बाजार �यव�था का सचंालन िनयमन नह� है। अभी हाल-िफलहाल 

हाईकोट� ने ई-कामस� के �ारा दवा क� िब�� पर रोक लगाई है और सही िनयमन बनाने क� 

िसफा�रश क� है। इ�ह� कारण� से यह िवधेयक काफ� मह�वप्ूण� है। इससे उपभो�ाओ ंके अिधकार 

को सरुि�त करने का �ावधान होगा।  

 महोदय, आज बाजार �ामक िव�ापन, टेली-माक� िटंग, डायर�ेट िब��, ई-कामस� क� ओर 

अ�सर है। इसी कारण उपभो�ा कभी-कभी ठगे भी जाते ह�। वजन एव ंतौल सही नह� िमलता है। 

नकली और खराब सामान क� स�लाई  क� जाती है। िमलावट तो आज आम बात हो गई 

है।…(�यवधान) श�ुता पर तो ��िच� लग चकुा है। मेगा सेल होती है, �यौहार� पर बड़े-बड़े ऑफर 

का लालच देकर उपभो�ाओ ंको ठगा जाता है। िव�ापन के मा�यम से गोरापन बढ़ाने, घटुन� म� दद� 

का रामबाण इलाज, कद ल�बा करने, गंजे सर पर बाल उगाने जैसे शित�या इलाज का िव�ापन 

िदया जाता है। 

 आज टी.वी., इंटरनेट, मोबाइल फोन, अखबार आिद सब जगह� पर नाप-तोल, जोमाटो, 

िम�ंा, होम शॉप-18, माई-�माट�  �ाइस, शॉप�लूज, फायर �टार ये सब �या ह�? 

ये सब के सब ठगी के िगरोह ह�, जो देश के उपभो�ाओ ंको िसफ�  झांसा देते ह� और ठगी 

करते ह�। …(�यवधान) इनको तो ऐसी सज़ा दी जानी चािहए, िजससे ये दोबारा कोई गलत काम 

करने क� िह�मत न जटुाए।ं …(�यवधान) म� आपके मा�यम से माननीय मं�ी जी से िनवेदन क�ंगा 

िक िव�ापन मा�यम पर भी एक कठोर गाइडलाइन जारी करनी चािहए, तािक इस �कार के �ामक 
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िव�ापन त�काल बंद ह�, नह� तो देश का उपभो�ा यूं ही ठगा जाता रहेगा। …(�यवधान) िकसी भी 

अथ��यव�था के सही संचालन के िलए उपभो�ा सरं�ण का दािय�व सरकार पर होता है। 

…(�यवधान) अमरीका, �ांस, ि�टेन और जम�नी जैसे देश� म� भी उपभो�ाओ ंके सरं�ण के िलए 

�यापक कानून ह�, मगर वहा ंपर कानून का कड़ाई से इनका पालन िकया जाता है।…(�यवधान) 

अत: सरकार �ारा यह कानून लाना और इस े पूण�त: �भावी बनाना काफ� सराहनीय कदम 

है।…(�यवधान) इसके िलए म� माननीय मं�ी जी का �वागत करता ह�।ँ…(�यवधान) अब इस तरह 

के �ामक िव�ापनदाता एव ंसैिलि�टीज़ भी दिंडत ह�गे। उपभो�ा को �व�रत �याय िमलेगा। इसके 

साथ ही म�य�थता का भी �ावधान हो रहा है। म� एक िवषय और कहना चाहता हूॅ ंिक उपभो�ा 

�ारा स�लायस� के पेम�ट क� भी गारटंी होनी चािहए।…(�यवधान) छोटे और मझोले उ�ोग-धधें वाले 

इसक� चपेट म� आ रहे ह�। …(�यवधान) उनक� पेम�ट म� भी गारटंी का �ावधान हो।…(�यवधान) 

उपभो�ा को ई-गारटंी काड� िमले, िजससे िबल सभंाल कर रखने क� सम�या से छुटकारा 

िमले।…(�यवधान) सरकार एक �ािधकरण के गठन का ��ताव कर रही है। …(�यवधान) उससे 

भी काफ� सिुवधा होगी, उपभो�ा म� जाग�कता आएगी और अदालत� म� कामकाज का तरीका 

बदलेगा।…(�यवधान) 

माननीय अ�य�: कौशलेन�् जी, आपका समय पूरा हो गया है। 

…(�यवधान) 

HON. SPEAKER: Please conclude now. 

…(�यवधान) 

�ी कौशले�� कुमार: जी मैडम, इससे राजनीितक िनयिु�या ंभी समा� हो रही ह�, यह काफ� 

खतरनाक परपंरा बनी ह�ई थी। इसके आने से पारदश� �याय �यव�था होगी, उपभो�ा सरं�ण के 

सभी पहलओु ंको �यान म� रखा गया है। …(�यवधान) 

  



20.12.2018                                               105 

 
�ी जय �काश नारायण यादव (बाकँा): अ�य� महोदया, आपने मझेु इस िबल पर बोलने क� 

अनमुित दी, इसके िलए म� आपका बह�त-बह�त ध�यवाद करता हूॅ।ं माननीय मं�ी �ी राम िवलास 

पासवान जी उपभो�ा सरं�ण िवधयेक, 2018 ले कर आए ह�। …(�यवधान) यह एक अ�छा िबल 

सािबत होगा, इसका मझेु भरोसा है। …(�यवधान) उपभो�ा के अिधकार� का सरं�ण और 

जाग�कता अितआव�यक है। …(�यवधान) जागो �ाहक अिभयान चलाना चािहए। …(�यवधान) 

�ाहक� को ताकतवर बनाना चािहए। …(�यवधान) सोशल मीिडया म� इसका बेहतर तरह से �चार-

�सार होना चािहए। …(�यवधान) सरकार को स�ुती से काम नह� लेना चािहए। …(�यवधान) 

उपभो�ाओ ंसे सबंंिधत लाख� मामले लंिबत पड़े ह�ए ह�। …(�यवधान) िजयो और �रलायंस म� बड़े 

पैमाने पर िव�ापन के नाम पर घपले होते ह�। …(�यवधान) िव�ापन पर रोक लगायी जाए। 

…(�यवधान) जो आयोग बनेगा, उसम� एस.सी., एस.टी. एव ंओबीसी का एक सद�य ज�र होना 

चािहए। …(�यवधान) गांव का, गरीब का एव ं छोटे आय के लोग� का सरं�ण होना चािहए। 

…(�यवधान) इसका और भी सरलीकरण होना चािहए। …(�यवधान) उपभो�ाओ ं को �याय 

िमलना चािहए। …(�यवधान) क� �, रा�य और िजला �तर पर कमेटी बननी चािहए। …(�यवधान)  

इस  पर ए�शन सही ढंग से होना चािहए। …(�यवधान)  उपभो�ा का सरं�ण होना चािहए। 

…(�यवधान)  यह सरकार आज मंगाई बढ़ा रही है, बेरोज़गारी बढ़ा रही है। …(�यवधान) ‘रोको 

मंहगाई, बांध� दाम’ म� यह सरकार फेल हो गई है। …(�यवधान) अभी हम� रफेल डील पर भी लड़ाई 

लड़नी है। …(�यवधान) अ�य� महोदय, इसिलए आज क� तारीख म� हम यहां अपनी मांग रख रहे 

ह�, वह� जेपीसी का भी गठन होना चािहए। …(�यवधान) 

  



20.12.2018                                               106 

 
ADV. JOICE GEORGE (IDUKKI): Thank you, Madam for permitting me to 

participate in the discussion on the Consumer Protection Bill, 2018. … 

(Interruptions) 

Madam, this Bill is intended for protecting the interests of the 

consumers. … (Interruptions) The Central Consumer Protection Council is also 

envisaged under this Bill. Now, we have the Consumer Redressal Forum at the 

District Level, the State Level and the National Level that includes the judicial 

members and also the other experts. … (Interruptions) The provisions of this 

Bill are such that the entire responsibility is going to be vested in the executive 

functionaries. 

Judicial expertise is also lacking in this Bill. … (Interruptions) That may 

be an impediment for the National Consumer Protection Council in the 

discharge of its duties. … (Interruptions) 

 Another issue is mediation. … (Interruptions) Now the major problem 

which we are facing is the delay in disposing of the cases filed before the 

three-tier system and that is also a menace. … (Interruptions) Now, with the 

introduction of mediation, I have got my own genuine doubt as to what extent 

mediation can help in redressing the grievances of consumers, because on the 

one side, the poor consumer is there and on the other side, the businessman 

and producer are there and they have got their own mechanism to safeguard 

their interests. … (Interruptions) So, we will have to provide some safeguards 

for protecting the interests of consumers. … (Interruptions) 
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 I would like to highlight another issue and that is the issue of delay. … 

(Interruptions) In case of delay, we will have to fix the responsibility on the 

National Consumer Protection Council. … (Interruptions) Whoever is 

responsible for the delay in disposing of the case should also be penalised. 

Then only we can achieve the real purpose of this Bill. … (Interruptions) 

 With these words, I support the Bill. … (Interruptions) 
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SHRI N.K. PREMACHANDRAN (KOLLAM): Madam Speaker, I thank you very 

much for giving me this opportunity to speak on this very important Bill and I 

fully support the Bill. … (Interruptions) 

 While I support this Bill, I would like to make an observation that this Bill 

is not strong enough to address the situation which is prevailing in our 

consumer market. … (Interruptions) The Consumer Protection Bill, 2018 is still 

weak and needs fine tuning. This is my first submission. … (Interruptions) 

The Consumer Protection Act of 1986 was a revolution legislation made 

by the then Government and definitely it has got its own impact in the 

consumer market. … (Interruptions) But if we examine the last 31 years of 

experience in implementation of the Consumer Protection Act, 1986, the Act is 

being diluted every day. … (Interruptions) So, we have to address that 

situation also. … (Interruptions) 

I have practised in the District Consumer Disputes Redressal Forum, 

State Consumer Disputes Redressal Commission and even in the National 

Consumer Disputes Redressal Commission. … (Interruptions) All legislations 

are made for the purpose of redressing the grievances of consumers in an 

easy way. … (Interruptions) But unfortunately, even after the formation of the 

District Consumer Disputes Redressal Forum, State Commission as well as 

the National Commission, the time consumed in disposing of the cases is too 

much. … (Interruptions) Therefore, the very purpose of the Act is not being 

served even though we have formed an alternative mechanism for dispute 

resolution. … (Interruptions) 
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So, my suggestion is that the procedure has to be further simplified 

because now the District Consumer Disputes Redressal Forum, State 

Commission and the National Commission are functioning like any other court. 

… (Interruptions) The entire procedure of a judicial court is being followed in 

these consumer forums also. … (Interruptions) Therefore, I would like to 

suggest that the procedure should be simplified. 

Then, still in this Bill, the delay or deficiency in rendering of services for 

rectifying the default or deficiency is not being addressed. … (Interruptions) 

Here, in this Bill also, a company is responsible for rectifying the defect as well 

as rectifying the deficiency. … (Interruptions) But unfortunately, even when you 

are replacing the original Act of 1986 by a new Act, responsibility for rectifying 

the defect is not being fixed on the company concerned. … (Interruptions) 

My final point is regarding misleading advertisements. … (Interruptions) 

In this connection, I would like to cite the Report of a Global Information 

Services Company called Experian. … (Interruptions) The Report says that 24 

per cent of the consumers in India experience online fraud. … (Interruptions) 

Nearly one in four Indians have directly experienced fraud while transacting 

online. … (Interruptions) This is a new report which has come out. … 

(Interruptions) Another report which I would like to cite is Digital Consumer 

Insights, 2018. … (Interruptions) It says that as brands and consumers are 

looking for easier ways to buy and sell products online via mobile services, the 

opportunity for online fraud is escalating simultaneously. … (Interruptions) 
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 The online trading is increasing like anything.  Simultaneously, in 

proportion to the amount of online trading, the online fraud is also increasing. 

Though this is a replacement of the original Act by a new Act, 

unfortunately, this Bill is not sufficient and fit to deal with the situation by which 

the escalating fraud can be curtailed or prevented.  So, the unethical and unfair 

trade practices should be controlled in the light of the online trading; and 

responsibility should be fixed … (Interruptions) 

HON. SPEAKER: Please conclude, now. 

SHRI N.K. PREMACHANDRAN : Madam, I am just concluding. 

 For example, in the case of defamation, libel or slander, whichever 

newspaper or television channel publishes it, they are also held responsible for 

defamation.  Similarly, a film actor or a celebrity, who is making some 

misleading advertisement to the public, should also be held responsible for 

what he has done … (Interruptions) 

 In the end, Madam, I would once again appeal to the hon. Minister to 

kindly look into all the facts and make the law more stringent and punitive so 

that the unfair trade practices and unethical trade practices can be curtailed to 

the maximum extent … (Interruptions) 

 With these words, I conclude.  Thank you very much. 
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HON. SPEAKER: Now, the hon. Minister. 

… (Interruptions) 
 

�ी रामिवलास पासवान :  माननीय अ�य� जी, अभी 11 माननीय सद�य� ने अपनी बात� रखी 

ह�।…(�यवधान) म� �ितमा जी, तथागत स�पथी जी, ��ाद पटेल जी, मधकुर कुकड़े जी, राह�ल 

शेवाले जी, मो. बशीर जी, पी.के. िबजू जी, कौशले�� जी, जय �काश यादव जी, जोएस जाज� और 

�ेमचन�्न जी को ध�यवाद देना चाहता ह�।ं…(�यवधान)  

 इ�ह�ने काफ� मह�वपूण� सझुाव िदये ह�। …(�यवधान) तथागत स�पथी जी ने मे�बर के 

सबंंध म� जो कहा है िक �टेट फोरम और िडि���ट फोरम के अिधकार स�टर को द ेिदए गए ह�, ऐसी 

बात नह� है। …(�यवधान) स�ुीम कोट�  के आदेश के आलोक म� �वािलिफकेशन वगैरह के सबंंध म� 

गाइडलाइन िदए गए ह�। …(�यवधान) हम कभी नह� चाह�गे िक हमारा जो फेडरल ���चर है, उसम� 

िकसी तरह क� कोई कमी आए, बि�क फेडरल ���चर को हम और मजबूत करना चाहते ह�। 

…(�यवधान) इसी तरीके से उ�ह�ने जो भी कहा है, म�ने उनसे बात भी क� है। हम नह� चाह�गे िक 

�टेट का अिधकार छीना जाए। …(�यवधान) 

 हमार े साथी कौशले�� जी, �ेमचन�्न जी तथा दूसर े अ�य सािथय� ने िमसलीिडंग 

एडवटा�इज़म�ट के सबंंध म� कहा है। …(�यवधान) इस सबंंध म�, म�ने कहा है िक जो मैि�समम हो 

सकता है, एक जो कंपनी है, दूसरा जो �कािशत करता है और तीसरा, जो सेिलि�टी है, उन तीन� 

को लेकर हम लोग� ने तय िकया है और उसम� कह� कोई कमी नह� है। …(�यवधान) 

 �ी जय �काश यादव जी ने ‘जागो �ाहक जागो’ के सबंंध म� कहा है। …(�यवधान) हम 

ध�यवाद देते ह� िक ‘जागो �ाहक जागो’ का अिभयान बह�त अ�छी तरह से चल रहा है। 

…(�यवधान) हम चाहते ह� िक उसक� अिधक से अिधक पि�लिसटी हो और हमार ेजो �ाहक ह�, 

उनको िशि�त करने का काम िकया जाए।…(�यवधान)  
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 �ी जोएस जाज� ने कहा है िक केसेज़ के िन�पादन म� ज�दबाजी होनी चािहए। …(�यवधान) 

हम उसके िलए �य�नशील ह� िक िजतनी ज�दी हो सके, केसेज़ का िन�पादन होना चािहए। 

…(�यवधान) 

 �ी �ेमचन�्न जी ने कहा िक यह कोट�  है। असल म� यह कोट�  नह� था, फोरम था। यह 

फोरम कमीशन हो है, यह कोट�  नह� है, लेिकन िस�टम कोट� के समान हो गया है।…(�यवधान) 

िजतना हो सका है, उतना इसे िस�पलीफाई िकया गया है। हम इसे और बेहतर करने क� कोिशश 

आगे भी कर�गे।…(�यवधान) 

 माननीय सद�य� से हम इतना ही कहना चाह�गे िक आपके जो भी सझुाव ह�, हम जो ��स-

रगेलेुशसं बनाएगें, उसम� जोड़ने का काम कर�गे।…(�यवधान) 

चूंिक 32 साल के बाद यह िबल आया है, हो सकता है िक 32 साल के बाद यह आए, इस 

बीच म� कोई कमी नह� रहे।…(�यवधान) हम �वयं भी इसको देख�गे।…(�यवधान) इसी के साथ हम 

तमाम माननीय सद�य� को बह�त-बह�त ध�यवाद देते ह� िक उ�ह�ने इसका समथ�न िकया। 

…(�यवधान)    
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HON. SPEAKER: The House will, now, take up the Bill for consideration. The 

question is: 

“That the Bill to provide for protection of the interests of 
consumers and for the said purpose, to establish authorities for 
timely and effective administration and settlement of consumers' 
disputes and for matters connected therewith or incidental thereto, 
be taken into consideration.” 

The motion was adopted. 

… (Interruptions) 
 

HON. SPEAKER:  The House will, now, take up clause-by-clause 

consideration of the Bill. 

 

Clause 2                  Definitions 

HON. SPEAKER: Dr. Shashi Tharoor – Not present. 

 Shri N.K. Premachandran, are you moving your amendments to clause 

2? 

SHRI N.K. PREMACHANDRAN (KOLLAM): Yes, Madam, I beg to move:  

 Page 2, line 3,- 
 after  “gas,” 
   

insert  “gestures, art forms,”.    (8) 
 

 Page 2, line 9,- 
 after  “Central Government” 
   

insert  “or a State Government”.    (9) 
 Page 2, line 21,- 
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 after  “a consumer” 
   

insert  “or a person duly authorized by the consumer”.  
     (10) 

 

 Page 2, line 35,- 
 after  “defects” 
   

insert  “or any delay or deficiency in service in connection 
with rendering service for rectifying the default or defects”. 
     (11) 

 
 Page 2, line 37,- 

 after  “any” 
   

insert  “delay or”.      (12) 
 

 Page 3, line 23,- 
 after  “commercial purpose” 
   

insert  “other than a capital investment of not more than 25 
lakh rupees”.     (13) 
 

… (Interruptions) 

HON. SPEAKER: I shall now put amendment Nos. 8 to 13 to clause 2 moved 

by Shri N.K. Premachandran to the vote of the House. 

The amendments were put and negatived. 

HON. SPEAKER: The question is: 

  “That clause 2 stand part of the Bill.” 

The motion was adopted. 
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Clause 2 was added to the Bill. 

Clauses 3 to 5 were added to the Bill. 

… (Interruptions) 
 

Clause  6                  State Consumer  
                                      Protection Councils 

 
HON. SPEAKER: Dr. Shashi Tharoor – Not present. 

The question is: 

  “That clauses 6 to 14 stand part of the Bill.” 

The motion was adopted. 

Clauses 6 to 14 were added to the Bill. 

 

Clause 15                     Investigation wing  

HON. SPEAKER: Dr. Shashi Tharoor – Not present. 

The question is: 

  “That clause 15 stand part of the Bill.” 

The motion was adopted. 

Clause 15 was added to the Bill. 

… (Interruptions) 
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Clause 16                     Power of District Collector  

 

HON. SPEAKER: Dr. Shashi Tharoor – Not present. 

The question is: 

  “That clauses 16 and 17 stand part of the Bill.” 

The motion was adopted. 

Clauses 16 and 17 were added to the Bill. 

 

Clause 18                   Powers and functions 
                              of Central Authority 

 

HON. SPEAKER: Dr. Shashi Tharoor – Not present. 

The question is: 

  “That clauses 18 to 20 stand part of the Bill.” 

The motion was adopted. 

Clauses 18 to 20 were added to the Bill. 

… (Interruptions) 
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Clause 21                        Power of Central Authority to issue 

                                                     directions and penalities  against false 
   or misleading advertisement 

 
SHRI ADHIR RANJAN CHOWDHURY (BAHARAMPUR): Madam, I beg to 

move: 

 Page 15, line 14,- 
 after  “which” 
   

insert  “shall not be less than ten lakh rupees but which”. 
     (15) 

 
 Page 15, line 24,- 

 after  “which” 
   

insert  “shall not be less than ten lakh rupees but which”. 
     (16) 

 

HON. SPEAKER: I shall now put amendment Nos. 15 and 16 to clause 21 

moved by Shri Adhir Ranjan Chowdhury to the vote of the House. 

The amendments were put and negatived. 

… (Interruptions) 
HON. SPEAKER: The question is: 

  “That clause 21 stand part of the Bill.” 

The motion was adopted. 

Clause 21 was added to the Bill. 

Clauses 22 to 31 were added to the Bill. 

… (Interruptions) 
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Clause 32                  Vacancy in office of members 

                           of District Commission 

 

HON. SPEAKER: Shri Adhir Ranjan Chowdhury, are you moving your 

amendment to clause 32? 

SHRI ADHIR RANJAN CHOWDHURY : Madam, I am not moving my 

amendment.   

HON. SPEAKER: The question is: 

  “That clauses 32 to 71 stand part of the Bill.” 

The motion was adopted. 

Clauses 32 to 71 were added to the Bill. 

 

Clause 72                        Penalty for non-compliance  
       of order 

 

HON. SPEAKER: Shri Adhir Ranjan Chowdhury, are you moving your 

amendment to clause 72? 

SHRI ADHIR RANJAN CHOWDHURY : I am not moving my amendment.   

HON. SPEAKER: The question is: 

  “That clauses 72 to 87 stand part of the Bill.” 

The motion was adopted. 

Clauses 72 to 87 were added to the Bill. 

… (Interruptions) 
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Clause 88                                   Penalty for non-compliance 

                                                            of directions of Central Authority  
 

HON. SPEAKER: Shri Adhir Ranjan Chowdhury, are you moving your 

amendment to clause 88? 

SHRI ADHIR RANJAN CHOWDHURY : I am not moving my amendment.   

HON. SPEAKER: The question is: 

  “That clauses 88 to 99 stand part of the Bill.” 

The motion was adopted. 

Clauses 88 to 99 were added to the Bill. 

 

Clause 100                   Act not in derogation 
                           of any other law 

 

HON. SPEAKER: Dr. Shashi Tharoor – Not present. 

 The question is: 

  “That clauses 100 to 107 stand part of the Bill.” 

The motion was adopted. 

Clauses 100 to 107 were added to the Bill. 

Clause 1 was added to the Bill. 

… (Interruptions) 
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ENACTING FORMULA 

सशंोधन िकया गया : 

  प�ृ 1, पिं� 1, - 

   “अड़सठव�” के �थान पर 
   “उनह�रव�” �ित�थािपत िक या जाए।             (14) 

        (�ी रामिवलास पासवान) 

HON. SPEAKER: The question is: 

“That the Enacting Formula, as amended, stand part of the Bill.” 

The motion was adopted. 

The Enacting Formula, as amended, was added to the Bill. 

The  Long Title was added to the Bill. 

… (Interruptions) 

 
HON. SPEAKER: The Minister may now move that the Bill, as amended, be 

passed. 

�ी रामिवलास पासवान : म� ��ताव करता ह�:ं  

“ िक  िवधयेक को यथा सशंोिधत पा�रत िकया जाए। ” 

HON. SPEAKER: The question is: 

 “That the Bill, as amended, be passed”. 

The motion was adopted. 
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… (Interruptions) 

15 12 hrs  

At this stage, Shri S.P. Muddahanume Gowda and some  
other hon. Members went back to their seats. 
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15 12 ½ hrs  

OBSERVATION BY THE SPEAKER 
 

Postponement of the item (i) Statutory Resolution Re: Disapproval of 
Muslim Women (Protection of  Rights on Marriage)  Ordinance, 2018 
and (ii) Muslim Women (Protection of  Rights on Marriage) Bill, 2018
  

HON. SPEAKER: Now, we will take up Item nos. 22 and 23 together, that is 

the Muslim Women (Protection of Rights on Marriage) Bill, 2018.   

 Shri N.K. Premachandran. 

… (Interruptions) 

SHRI MALLIKARJUN  KHARGE (GULBARGA): Madam Speaker, I request 

you to take up this Bill on 27th.  We are all going to participate in that including 

our Party, and other Opposition Parties are also ready.  We are ready to 

discuss this. … (Interruptions) This is a commitment to you in the Parliament.  

Before you, I am committing.  So, we will stick to that.  Therefore, I request you 

to take this up on 27th, please.… (Interruptions) आप 27 को  मूव क�िजए, हम बातचीत 

कर�गे।  

�ामीण िवकास म�ंी, पचंायती राज म�ंी,  खान म�ंी तथा संसदीय काय� म�ंी (�ी नर�े� िसहं 

तोमर): अ�य� महोदया, िपछली बार बात ह�ई थी लेिकन ये बदल गए, 27 के िलए किमटम�ट है। 

HON. SPEAKER: So, you are agreeing that on 27th, you will do this. 

SHRI MALLIKARJUN  KHARGE : We will participate; we will give suggestions. 

HON. SPEAKER: No hungama, nothing; you will have a discussion. 

SHRI MALLIKARJUN KHARGE:  I have also spoken to Bandyopadhyay ji.… 

(Interruptions) 
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HON. SPEAKER: No, I am asking you whether a discussion will take place. 

… (Interruptions) 

�ी मि�लकाजु�न खड़गे : कब वेल म� जाना और कब वेल से बाहर आना है, हमको मालूम है।  

…( �यवधान) 

HON. SPEAKER: So, you will have a discussion on 27th. 

… (Interruptions) 

HON. SPEAKER: One minute, Kharge ji.  Shri N.K. Premachandran has his 

Statutory Resolution opposing this.  That is why I am asking Shri N.K. 

Premachandran only to say whatever he wants to say.   

… (Interruptions) 

SHRI MALLIKARJUN KHARGE : He can speak on 27th. 

HON. SPEAKER: Why on 27th?  Let him speak today.  We will stop there only.  

After that, the Minister will not say anything today. 

… (Interruptions) 

HON. SPEAKER: Only Shri N.K. Premachandran will say something but there 

will be no reply to Shri N.K. Premachandran also.  That will also be given on 

27th.  

… (Interruptions) 

िविध और �याय म�ंी तथा इले��ोिनक� और सूचना �ौ�ोिगक� म�ंी (�ी रिव शंकर �साद): 

म� माननीय खड़गे जी का बह�त स�मान करता ह�।ं…( �यवधान) लेिकन म� एक बात अव�य कह�ंगा 

िक अगर सदन के पटल पर उ�ह�ने आप सभी के सामने आ�ासन िदया है, …( �यवधान) उसका 

स�मान इसिलए ज�री है �य�िक यह बह�त ही मह�वपूण� िबल है। भारत ही नह� पूरी दिुनया के लोग 
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इस ओर देख रहे ह�। हम चाहते ह� िक वह बहस कर� और उस िदन शांित से बहस होनी चािहए, यह 

म� उनसे ज�र �ाथ�ना क�ंगा। आप भी बोिलए और सभी लोग बोल�।  …( �यवधान) 

HON. SPEAKER: Kharge ji, let him speak. 

… (Interruptions) 

SHRI RAVI SHANKAR PRASAD: Madam, therefore, my very respectful and 

earnest request is this.  Mr. Kharge is a very senior leader. 

HON. SPEAKER: I know; yes. 

SHRI RAVI SHANKAR PRASAD: Today, he made a promise openly before 

your honour itself, the Speaker.  On 27th, we have no problem; The hon. 

Minister of Parliamentary Affairs has conveyed that.  

 But I would surely urge that this debate be taken up in a very sanguine 

and peaceful atmosphere. Hon. Kharge Saheb, I would like to hear you; I 

would like to hear all of you because this is an important issue which the entire 

country is watching and even the world is watching as far as the victims/ladies 

are concerned. This is the only thing I have to say.… (Interruptions) 

HON. SPEAKER: Kharge Ji, one minute, please. 

SHRI MALLIKARJUN KHARGE : Madam, as I have told you, I will stick to that. 

HON. SPEAKER: Yes, I am accepting it. 

… (Interruptions) 
SHRI MALLIKARJUN KHARGE : You give sufficient time for discussion.  

HON. SPEAKER: I am giving. 

… (Interruptions) 
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SHRI MALLIKARJUN KHARGE : We will put our point of view. They will put 

their point of view. Ultimately, they have got the majority. They have got their 

own way. We have got our own say. So, we can do it.… (Interruptions) 

HON. SPEAKER: One minute please.  

… (Interruptions) 

HON. SPEAKER: No, everybody should not speak. Kharge Ji, I agree with you 

also. Yes, if the House agrees, I have no objection. Why should I take 

objection? The only thing is, I have taken the name of Shri N.K. 

Premachandran only for his Statutory Resolution. Let him speak for two 

minutes and then we will stop. Why is this to be taken only on 27th again? It 

has started just now. 

… (Interruptions) 
 

SHRI MALLIKARJUN KHARGE:  I have promised that this will be taken 

together on 27th. … (Interruptions) It is better you take it on 27th.  

HON. SPEAKER: It is his Statutory Resolution. He is opposing it. आप �ेमच��न 

जी को �य� रोक रहे ह�? �या वह िबल को अपोज़ कर रहे ह�? 

…(�यवधान) 

SHRI MALLIKARJUN KHARGE : It is not the question of Shri Premachandran. 

… (Interruptions) 

SHRI N.K. PREMACHANDRAN (KOLLAM): Let me have my say, please.  

Madam, I fully support the observation of the leader of the Congress 

Party, Shri Kharge Ji, the senior-most leader. I fully respect him and I fully 
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abide by his observations. Also, I fully support the observation of the hon. Law 

Minister. This is a very historic and an important Bill. Let us move the Statutory 

Resolution on 27th. … (Interruptions) Let the House be in order. … 

(Interruptions) You are not the person to decide.… (Interruptions) It is for the 

Madam Speaker to decide. … (Interruptions) 

HON. SPEAKER: I am listening to you, please. You do not cross-question 

anybody. 

SHRI N.K. PREMACHANDRAN : Madam, my submission is, let the House be 

in order. Let us move the Resolution on 27th so that we can have a fruitful 

discussion. … (Interruptions) 

HON. SPEAKER: Then, it is all right because I have taken your name. That is 

why, I am allowing you to say something. All right, I have no objection.  

… (Interruptions) 

HON. SPEAKER: One minute, please. 

… (Interruptions) 

�ी नर�े� िसहं तोमर: माननीय अ�य� जी, मेरा अनरुोध है िक  जैसा खड़गे जी ने जो  कहा है, 

हम िनि�त �प से उनक� बात का स�मान करते ह�। 27 तारीख को �ाथिमकता के आधार पर तीन 

तलाक िवधयेक को चचा� के िलए िलया जाए, ऐसा हमारा अनरुोध है। 

 म� इस अवसर पर कहना चाहता ह� ंिक  मद स�ंया 26 पर सामािजक �याय का बह�त छोटा 

सा िबल लगा है, िजस पर बह�त �यादा चचा� क� आव�यकता नह� है। यह िबल रा�य सभा से पास 

होकर आया है, उसे ल�गे तो मझेु लगता है िक  यह ठीक रहेगा, यह दो िमनट म� हो जाएगा। …( 

�यवधान) 
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HON. SPEAKER: So, if the House agrees, we will take up this Bill. We will 

have the Muslim Women (Protection of Rights of Marriage) Bill on 27th.  Yes, 

Kharge Ji, agreed? 

 

 

… (Interruptions) 

15 17 hrs  

At this stage, Shri S.P. Muddahanume Gowda and some other hon. Members 
came and stood  on the floor near the Table. 

 
… (Interruptions) 

 
 

15 18 hrs  

NATIONAL TRUST FOR WELFARE OF PERSONS WITH AUTISM, 
CEREBRAL PALSY, MENTAL RETARDATION AND MULTIPLE 

DISABILITIES (AMENDMENT) BILL, 2018 
(As passed by Rajya Sabha) 

 
HON. SPEAKER: Let the National Trust for Welfare of Persons with Autism, 

Cerebral Palsy, Mental Retardation and Multiple Disabilities (Amendment) Bill 

be taken up now. It is a very small Bill. So, if the House agrees, we will take up 

Item No.26.  

 Now, Mr. Minister.  
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सामािजक �याय और अिधका�रता म�ंी (�ी थावर चदं गहलोत): म� ��ताव करता ह�:ं-  

“िक रा��ीय �वपरायणता, �मि�त�क घात, मानिसक मंदता और बह�-िन:श�ता��त 
�यि� क�याण �यास अिधिनयम, 1999 का सशंोधन करने वाले िवधयेक, रा�य 
सभा �ारा यथापा�रत, पर िवचार िकया जाए।” 
 

माननीय अ�य� जी, रा��ीय �यास नामक स�ंथान रा��ीय �वपरायणता, �मि�त�क 

घात, मानिसक मदंता और बह�-िनश�ा��त �यि� क�याण �यास अिधिनयम 1999 म� बना था। 

…( �यवधान) इसम� धारा 4 और 5 म� ऐसा �ावधान हो गया था िजसके कारण अगर इसका कोई 

एक बार अ�य� बन जाता है तो लंबे वष� तक बना रहता है जबिक अिधिनयम म� �ावधान है िक  

तीन साल क� अविध के िलए बनेगा। 

पर�त ुशत� ऐसी थी िक उसका उ�रािधकारी होने तक वह बना रहेगा।…(�यवधान)भले ही 

वह �याग-प� दे द ेऔर शासन उस �याग-प� को �वीकार कर ले िफर भी वह बना रहेगा, जब तक 

उ�रािधकरी का चयन नह� हो जाता है। त�कालीन यू.पी.ए. सरकार म� वष� 2006 म� एक सद�य 

क� िनयिु� ह�ई थी उनका काय�काल वष� 2009 म� पूरा हो जाने के बाद भी उसको पदमु� नह� कर 

सके थे ।…(�यवधान) वष�  2012 एव ं2013 म� िव�ि� जारी क� गई, पर वे उपय�ु �यि� का 

चयन नह� कर पाए। …(�यवधान) �य�िक उसके चयन क� जो शत� थ�, वे बह�त कठोर थ� और उन 

कठोर शत� के कारण वे चयन नह� कर पाए। …(�यवधान) िफर वत�मान सरकार नर�े� मोदी जी के 

नेत�ृव वाली सरकार म� हमने वष� 2015 एव ं2016 म� �यास िकया, पर�त ुउन श�� को पूरा करने 

वाला कोई �यि� नह� िमला।…(�यवधान) इस कारण हम यह नह� कर पाए। हमने दो छोटे-छोटे 

सशंोधन ��तुत िकए ह�। धारा-4 म�, उसक� अविध तीन साल क� होगी और यिद वह �याग-प� द े

देगा, जब सरकार उसको �वीकृत कर लेगी तब से वह पदम�ु हो जाएगा। …(�यवधान) उसक� 

पदमिु� के पहले अगर तीन साल क� काय� अविध पूरी हो रही है तो ढाई साल म� ही उसके 

उ�रािधकारी के चयन क� �ि�या �ारभं कर दी जाएगी और छ: महीने के अदंर नये उ�रािधकारी 

का चयन कर िलया जाएगा और उसको म�ु कर िदया जाएगा। …(�यवधान) अगर वह �याग-प� दे 
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देता है और भारत सरकार उसको �वीकृत कर लेती है तब भी िकसी �यि� को टाइम ब�ग �रि� 

क� पूित� के िलए चयन कर सक� गे और �यि� भी उसी दायर ेम� आने वाला �यि� हो। …(�यवधान) 

हमने इसम� दो सशंोधन करने का िनण�य िलया है। इसम� एक और �ावधान यह है िक 65 वष� से 

अिधक उ� का कोई भी �यि� इसके अ�य� पद पर नह� रहेगा। कोई भी �यि� आवेदन करगेा तो 

उसक� 62 वष� क� अविध होनी चािहए तािक 65 वष� म� तीन साल तक वह रह सके। इसम� ये तीन 

छोटे-छोटे सशंोधन ह�।…(�यवधान) अगर यह सशंोधन हो जाएगा तो हम नेशनल ��ट के अ�य� 

का चयन कर सक� गे और यह �यास सचुा� �प से िद�यांगजन� के िहत म� काम कर सकेगा। मेरा 

यही िनवेदन है िक इस िवधेयक को पा�रत िकया जाए।…(�यवधान) 

HON. SPEAKER: Motion moved:  

“That the Bill to amend the National Trust for Welfare of Persons 
with Autism, Cerebral Palsy, Mental Retardation and Multiple 
Disabilities Act, 1999, as passed by Rajya Sabha, be taken into 
consideration.” 

 
… (Interruptions) 

HON. SPEAKER: Shrimati Supriya Sule. 
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SHRIMATI SUPRIYA SADANAND SULE (BARAMATI): Madam, autism is 

something which is really affecting a section of children in the country today. 

There is very less awareness in society as well as in educational circles. … 

(Interruptions) 

 In the right to education we have got autism to include children which will 

definitely help. But I request the hon. Minister to make sure that the Chairman 

and the Committee consist of people who work in the field autism and not just 

for people. There are a lot of technical experts in this country. So, please make 

sure that they are included in this. Thank you, Madam. … (Interruptions) 
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HON. SPEAKER: The question is: 

“That the Bill to amend the National Trust for Welfare of Persons 
with Autism, Cerebral Palsy, Mental Retardation and Multiple 
Disabilities Act, 1999, as passed by Rajya Sabha, be taken into 
consideration.” 

 
The motion was adopted. 

HON. SPEAKER: Now, the House will take up Clause- by –clause 
consideration. 
 

Clauses 2 and 3 
 
HON. SPEAKER: The question is: 
 “That clauses 2 and 3 stand part of the Bill.” 
 

The motion was adopted. 
Clauses 2 and 3 were added to the Bill. 

Clause 1, the Enacting Formula and the  Long Title were added to the Bill. 
 

 

�ी थावर चदं गहलोत :  म� ��ताव करता ह�;ं 

 “िक िवधयेक पा�रत िकया जाए ” 
 
HON. SPEAKER: The question is: 

 “That the Bill be passed.” 

The motion was adopted. 
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… (Interruptions) 

HON. SPEAKER: Now, please go to your seats. 

… (Interruptions) 

HON. SPEAKER: The House stands adjourned to meet on Friday, the 21st 

December, 2018 at 11.00 a.m. 

15 25 hrs 

The Lok Sabha then adjourned till Eleven of the Clock on Friday, 
December 21, 2018/Agrahayana 30, 1940 (Saka). 
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